5367 AUGUST 29, 1960 Demands for Supplementary 5368
Grants (General)

12.15 hrs. ment during the year ending the
31st day of March, 1961, in respect

CUSTOMS DUTIES AND CESSES of ‘Miscellaneous Departments and

(CONVERSION TO METRIC UNITS) other Expenditure under the Min-

BILL* istry of Irrigation and Power".”
The Deputy Minister of Commerce DeEmMAND No. 70A—MiscELLANEOUS Ex-
and Industry (Shri Satish Chandra): I PENDITURE UNDER THE MINISTRY OF
beg to move for leave to introuce a Law

Bill further to amend certain laws

A Mr. : i :
relating to customs duties and cesses Speaker: Motion moved

for the purpose of adopting metric “That a Supplementary sum not
units in those laws. exceeding Rs. 7,27,000 be granted
to the President to defray the
Mr. Speaker: The question is: charges which will come in course
. i of payment during the year ending
‘That leave be granted to intro- the 31st day of March, 1961, :n res-
duce a Bill further to amend cer- pect of ‘Miscellaneous Expendi-
tain laws relating to customs duties ture under the Ministry of Law’.”
and cesses for the purpose of
adopting me'ric units in those DemAND NO. 83—MINISTRY OF TRANS-
laws.” PORT AND COMMUNICATIONS

X Mr. Speaker: Motion moved:
The motion was adopted.
“That a supplementary sum not

Shri Satish Chandra: I introducet exceeding Rs. 7,50,000 be granted
the Bill. to the President to defray the
charges which will come in course

— of payment during the year ending

the 31st day of March, 1961, in

12.16 hrs. respect of ‘Ministry of Transport

1

and Communications’.
**DEMANDS FOR SUPPLEMENT-
ARY GRANTS (GENERAL), 1960-61 DEMAND No. 112—CApPITAL OUTLAY ON
CURRENCY AND COINAGE
Mr. Speaker: The House will now

Mr. Speaker: Motion moved:
take up discussion and voting on the pe ! v

Supplementary Demands for Grants in “That a supplementary sum not
respect of the Budget (General) for exceeding Rs. 4,41,93,000 be granted
1960-61. The time allotted is three to the President to defray the
hours. charges which will come in course
of payment during the year end-
Demanp No. 65—MISCELLANEOUS DE- ing the 31st day of March, 1961, in
PARTMENTS AND OTHER EXPENDITURE respect of ‘Capital Outlay on Cur-
UNDER THE MINISTRY OF IRRIGATION rency and Coinage’.”
AND POWER
DEMAND No. 129—CAPITAL OUTLAY OF
Mr. Speaker: Motion moved: THE MINISTRY OF STEEL, MINES. AND
FueEL
“That a Supplementary sum not Mr. Speaker: Motion moved:
exceeding Rs. 1000 be granted to
the President to defray the charges “That a supplementary sum not
which will come ‘n course of pay- exceeding Rs. 1,000 be granted to

*Published in the Gazette of IndiaExtraordinary Part II-Section 2, dated
29-8-1960.

tIntroduced with the recommenda tion of the President.
**Moved with the recommendation of the President.
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the President to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1961, in respect
of ‘Capital Outlay of the Min stry
of Steel, Mines and Fuel'.”

DeMANDNoO. 133— CAPITAL OUTLAY ON
Roabps

Mr. Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs. 13,50,00,000 be
granted to the President to defray
the charges which will come in
course of payment during the
year ending the 31st day of March,
1961, in respect of ‘Capital Outlay
on Roads’”.

Mr. Speaker: Hon. Members who
have tabled cut motions may kindly
refer to those cut motions, and indi-
cate which of them they propose to
move.

Shri Naushir Bhrucha (East Khan-
desh): T am moving cut motions Nos.
1 to 5.

Mr. Speaker: Cut Motion No. 5 is
out of order.

Shri P. K. Deo (Kalahandi): I move
cut motions Nos. 10, 12, 13, 14 and
15.

Shri Warior (Trichur): I move cut
motions Nos. 8 and 9.

Shri Sarju Pandey (Rasra): I move
cut motions Nos. 20, 21 and 22

Mr. Speaker: Immediately I may
say that 20 and 21 are out of order
because they are beyond the scope of
the demand 22 is all right.

Shri Assar (Ratnagiri): I move cut
motions Nos. 23, 24, 25, 26, 27 and 28.

Mr. Speaker: Cut motion No. 27 is
out of order.

Shri Sadhan Gupta (Calcutta—
East): 1 move cut motions Nos. 11
and 29.
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Shri Aurobindo Ghosal: I move
cut motions Nos. 16, 17, 18 and 19.

Mr. Speaker: The following are
the cut motions which have been
moved. The other cut motions are
not admitted. The cut motions
moved are: Nos. 1, 10 and 23 to
Demand No. 65; Nos. 2, 11, 16, 17 and
24 to Demand No. 70A; Nos. 3, 12, 18,
25 and 26 to Demand No. 83; Nos. 8,
9 and 19 to Demand No. 112; Nos. 4
and 13 to Demand No. 129 and Nos.
14, 15, 22 and 28 to Demand No. 133.

Cut Motion No. 29 is out of order;
it is beyond the scope of the demand.

Shri Sadhan Gupta: Cut motion
No. 29 relates to the World Bank and
this association is an affiliate of the
World Bank. That is why I put it.

Mr. Speaker: It is open to him to
say about the association. Merely
because a branch is started, shall we
go into the World Bank itself? So,
it is out of order.

Urgency of establishment of Power
Research Institute at Bangalore and
providing greater research facilities
for it

Shri Naushir Bharucha:
move:

I beg to

“That the demand for a supple-
mentary grant of a sum not
exceeding Rs. 1,000 in respect of
Miscellaneous Departments and
other Expenditure under the Min-
istry of Irrigation and Power be
reduced by Rs. 100.” (1)

Desirability of enlarging the scope of
the Indian Law Insti‘ute to include
study and research in International
Law, both public and private

Shri Naushir Bharucha: I beg to
move:

“That the demand for a supple-
mentary grant of a sum not
exceeding Rs. 7,27,000 in respect
of Miscellaneous Expenditure
under the Ministry of Law be
reduced by Rs, 100.”(2)
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Failure to give the House information
as to the constitution, procedure,
activities and projects of the Border
Roads Development Board

Shri Naushir Bharucha: I beg to
move:

“That the demand for a supple-
mentary grant of a sum not
exceeding Rs. 7,50,000 in respect
of ‘Ministry of Transport and
Communications’ be reduced by
Rs. 100.”(3)

Desirability of expediting and intensi-
fying exploration of mineral depo-
sitg in Sikkim by the Indian Bureau
of Mines

Shri Naushir Bharucha: I beg to
move:

“That the demand for a supple-
mentary grant of a sum not
exceeding Rs. 1,000 in respect of
‘Capital Outlay of the Ministry of
Steel, Mines and Fuel’ be reduced
by Rs. 100.” (4)

Provision in the Articles of Agreement
of the International Development
Association regarding wvoting rights
of member State

Shri Warior: I beg to move:

“That the demand for a supple-
mentary grant of a sum not
exceeding Rs. 4,41,83,000 in respect
of ‘Capital Outlay on Currency
and coinage’ be reduced by
Rs, 100.” (8)

Proper utilisation of loans etc.

Shri Warior: I beg to move:

“That the demand for a supple-
mentary grant of a sum not
exceeding Rs, 4,41,93,000 in respect
of ‘Capital Outlay on currency and
coinage’ be reduced by Rs. 100.”
9
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Delay in the es.ablishment of the

Power Research Institute at Bangalore

Shri P. K. Deo: I beg to move:

“That the demand for a supple-
mentary grant of a sum not
exceeding Rs. 1,000 in respect of
Miscellaneous Departments and
other Expenditure under the Min-
istry of Irrigation and Power be
reduced by Rs. 100.”(10)

Veed to widen the research activities
of the Indian Law Institute so as to
include research for proper safe-
guarding of civil liberties

Shri Sadhan Gupta: I beg to move:

“That the demand for a supple-
mentary grant of a sum not
exceeding Rs. 7,27,000 in respect
of ‘Miscellaneous Expenditure’
under the Ministry of Law be
reduced by Rs. 100.”(11)

Desirability of activising the work of
the Border Roads Development Board.

Shri P. K. Deo: I beg to move:

“That the demand for a supple-
mentary grant of a sum not
exceeding Rs. 7,50,000 in respect of
Ministry of Transport and Com-
municationgs be reduced by
Rs. 100.” (12)

Urgency of working the mines in
Sikkim

Shri P. K. Deo: I beg to move:

“That the demand for a supple-
mentary grant of a sum not
exceeding Rs, 1,000 in respect of
Capital Outlay of the Ministry of
Steel, Mines and Fuel be reduced
by Rs. 100.”(13)

Desirability of improving the Sri-
nagar-Kargil-Leh road and to ex-
tend it to Aksachin area and to
Khurnak fort and Demchok

Shri P. K. Deo: I beg to move:

“That the demand for a supple-
mentary grant of a sum not
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exceeding Rs. 13,50,00,000 in res-
pect of ‘Capital Outlay on Roads’
be reduced by Rs. 100.”(14)

Urgency for the conmsiruction of all-
weather motorable roads from (1)
Pipalkothi to Mana Pass; (2) Joshi-
math to Niti Pass; (3) Rampur
Bushar to Shipila Pass; (4) Almora
to Lipulkh Pass; (5) Texpur-Bom-
dila-Towang; (6) Lakhmipur (As-
sam) to Longju; and (7) Ganga-
nagar-Jaisalmer-Munabao, Pakistan
border

Shri P. K. Deo: I beg to move:

“That the demand for a supple-
mentary grant of a sum not
exceeding Rs, 13,50,00,000 in res-
pect of ‘Capital Outlay on Roads’
be reduced by Rs. 100.”(15)

Need for publication legal research
works in regional Languages

Shri Aurobindo Ghosal: I beg to
move:

“That the demand for a supple-
mentary grant of a sum not
exceeding Rs. 7,27,000 in respect
of ‘Miscellaneous Expenditure’
under the Ministry of Law be
reduced by Rs. 100.” (16)

Need for more scope for higher legal
research

Shri Aurobindo Ghosal: I beg to
move:

“That the demand for a supple-
mentary grant of a sum not
exceeding Rs, 17,27,000 in respect
of ‘Miscellaneous Expenditure’
under the Ministry of Law be
reduced by Rs. 100.” (17)

Need for bringing the border roads of
Tripura, Manipur and Assam under
the Border Roads Development
Board

Shri Aurobinde Ghosal: I beg to
move: °

“That the demand for a supple-
mentary grant of a sum not
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exceeding Rs. 7,50,000 in respect
of Ministry of Transport and Com-
munications be reduced by Rs.
100.” (18)

Need for further clarificaiion of the
status of India in the International
Development Association,

Shri Aurebindo Ghosal: I beg to
move:

“That the demand for a Supple-
mentary Grant of a sum not
exceeding Rs. 4,41,93,000 in respect
of ‘Capital Outlay on Currency
and Coinage’ be reduced by Rs.
100.” (19)

Construction of border roads in Uttar
Pradesh

Shri Sarjoo Pandey: 1 beg to move:

“That the demand for a supple-
mentary grant of a sum not
exceeding Rs. 13,50,00,000 in- res-
pect of ‘Capital Outlay on Roads’
be reduced by Rs. 100.” (22)

Delay in establishing the Power
Research Institute at Bamgalore

Shri Assar: I beg to move:

“That the demand for a supple-
mentary grant of a sum not
exceeding Rs. 1,000 in respect of
‘Miscellaneous Deparments and
other expenditure’ under the Min-
istry of Irrigation and Power be
reduced by Rs. 100. (23)

Need for publication of legal research
works in regional languages

Shri Assar: I beg to move:

“That the demand for a supple-
mentary grant of a sum not
exceeding Rs. 7,27,000 in respect
of ‘Miscellaneous expenditure’
under the Ministry of Law be
reduced by Rs. 100.” (24)

Failure to give information to the
House as to the procedure, activities
and projects of the Border Roads
Development Board.

Shri Assar: I beg to move:

“That the demand for a supple-
mentary grant of a sum not
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[Shri Assar]
exceeding Rs. 7,50,000 in respect
of ‘Ministry of Transport and
Communications’ be reduced by
Rs. 100. (25)

Need for speeding up the construction
work of the border roads

Shri Assar: I beg to move:

“That the demand for a supple-
mentary grant of a sum not
exceeding Rs, 7,50,000 in respect
of ‘Ministry of Transport and
Communications’ be reduced by
Rs. 100.” (26)

Need to improve the Srinagar-Leh
road and to extend it to Aksaichin
area and Khumak fort and Demchok

Shri Assar: I beg to move:
“That the demand for a supple-
mentary grant of a sum not
exceeding Rs. 13,50,00,000 in res-
pect of ‘Capital Outlay on Roads’
be reduced by Rs. 100.” (28).

Mr. Speaker: All these cut motions
are before the House.

Shri Naushir Bharucha: I propose
first to deal with the Supplementary
Demand No. 65 on pages 4 and 5,
which relates to the Power Research
Institute at Bangalore, The House
will recollect that the question of
power generation and power plants
has been dealt with at considerable
length in the draft outline of the
Third Plan and a sum of not less than
Rs. 975 crores hag been set aside for
the purpose of power development.
In view of this, the question of power
research becomes a matter of very
great urgency, because there are in-
numerable problems connected with
power research such as experimenting
on the types of generating stations
that are suited to the divers needs,
requirements and conditions of a vast
country like India, questions regard-
ing the research on standardisation of
voltages and frequencies, studies of
load factor patterns and so on, on
which a great deal of reseach is
required. And, in fact some type of
research is going on in the matter of
transmission line constructiong to con-
sider what materials are suitable for
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the purpose of constructing transmis-
sion towers or transmission lines.
There is also the question of research
into insulating materials designed to
lower transmission loss and transmis-
sion costs and also the question of
standardisation of electrical equip-
ment and electrical appliances. The
point that I am making ig that the
field of research, so far as power ge-
neration and distribution is concerned,
is so vast that we have not touched
even a fringe of the problem. Since
we have set aside Rs. 975 crores for
power development in the Third Plan,
unless research is undertaken on a
larger scale these Rs. 975 crores are
likely to be spent in more or less hap-
hazard development. If the House
turns its attention to pages 4 and 5

of the supplementary demands, it will
notice that the supplementary grants
asked for power research is intended
for two stages—first, a three and a
half year stage during which estab-
lishment and utilisation of the research
facilities in co-operation with the
Indian Institute of Science as visualiz-
ed, and thereafter a second stage dur-
ing which establishment of an organi-
sation on power research will be
undertaken. It means really that by
the end of the Third Plan we shall not
have proceeded far in the matter of
power research, though by that time
the amount of Rs. 975 crores will be
spent on power development. In view
of this, it is my request to the hon.
Minister in charge of this particular
demand that he should expedite the
question of power research and place
it on a much sounder footing and see
that research in various categories and
into the various problems are simul-
taneously undertaken. I have studied
a brochure called “Power for the
Future” issued by the U.K. Electricity
Council and I find vast amounts have
been set aside for the purpose of
power research there. In view of this
fact, I hope the hon. Minister will
bear in mind the wurgency and
expedite power research in this coun-
try.

The second point to which I desire
to refer is Demand No. 70A on page
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8, dealing with the Indian Law Insti-
tute. We all appreciate the objects for
which this institution has been creat-
ed, namely, the cultivation of the
science of law and promoting reforms
in the administration of law. Apart
from that, I find that there seems to
be one lacuna, though I am not sure
whether it is a lacuna, in view of the
fact that the notes given under the
supplementary demands are not ade-
quate, namely, whether ‘this Institute
will not undertake the question of re-
search and cultivation of international
law, both public and private. With
the development of scientific research,
new problems in international law
have been posed before the people and
even eminent jurists have not been
able to answer them fully. These are
questions such as: what should be the
limits of territorial waters for purpos-
es of civil administration and for pur-
poses of defence—some wrangling has
been going on in this matter and it
has not been settled yet—‘how far
does the sovereignty of a State extend
in the outer space’, can the big nations
pollute with radioactivity the high
seas and space, and also the problem
of stateless persons. These are new
problems to which the jurists have to
find an answer. It is my hope that
the Indian Law Institute will take up
these subjects and make it a part of
its study and if any additional demand
is required for the purpose, I am sure
this House will not hesitate to vote the
demand.

Then I take up the question of Bor-
der Roads Development Board in res-
pect of Demand No. 83, which is con-
tained on page 10, I welcome the
establishment of the Border Roads
Development Board. But the House
does not know what its constitution is,
what procedure the Board intends to
adopt or follow, what projects in the
main it proposes to undertake and
Whether the entire activity of the
Board is confined to the construction
of roads only. In this respect, I
would like to invite the attention of
tfle House to the fact that the aggres-
sion of China must be taken as a per-
manent threat to India. It is not
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merely enough to construct roads, it
is not enough merely to say that we
have established a Board for the pur-
pose, which will cut off red tape, short
circuit the procedure and enable us to
proceed with road construction work
in NEFA and other strategic areas
with greater speed. What we require,
in addition to road comstruction is,
rest barracks for defence personnel,
storage facilities for munition dumps,
defence vehicles and fuel and also field
ambulance posts, stabling facilities for
defence animals and all the rest of the
defence construction requirements
which go with the movement of troops.
An army does not march merely on
roads. It has to carry maintenance
facilities and umless these facilities
are constructed side by side with the
roads, I am of the opinion that we
shall finish our roads quickly only
perhaps to enable the Chinese army
to march down into India with greater
ease rather than make them instru-
ments of sound defence, I am, there-
fore, of the opinion that along with
roads the activities and the scope of
the Border Road Development Board
should be very considerably extended,
red tape must be cut down and the
construction of other defence struc-
tures and their requirements must be
placed on a war footing. I, therefore,
submit that notwithstanding the fact
that you, Sir, were pleased to rule
that my amendment No. 5 was out of
order, which is in a way out of order,
that does not absolve us from the
responsibility of suggesting extension
of the scope of this Board, and I hope
the hon. Defence Minister will take
into consideration this fact.

Lastly, I desire to stress on the need
to expand our mineral exploration
work in the small kingdom of Sikkim.
It is a kingdom rich in mineral re-
sources and I hope the hon. Minister
in charge of the Indian Bureau of
Mines and other institutions will look
into this particular aspect.

So far as supplementary demands
are concerned, I am sure this House
will not grudge voting what has been
asked for. The complaint of the House
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is that in the case of most of the
requirements the urgency is not ap-
preciated, and this type of slackness
on the part of the Government can-
not be tolerated. I hope if, later on,
any hon. Minister feels that further
supplementary grants in the course of
the year are required, he will not hesi-
tate to come forward to this House,
because these supplementary demands
are on items of national importance,
and they do not brook any delay.

Shri Sadhan Gupta: I want to em-
phasize certain aspects connected with
the Indian Law Institute, coming
under Demand No. 78. The Indian
Law Institute has been established
with a view to carrying on research in
legal problems, and the Government
has made a grant of about Rs. 5 lakhs
for the Institute. In connection with
the grant I want to stress the need to
carry on certain broad kinds of re-
search activities by the Institute.

Our law has come down from a time
when the rulers were interested in
keeping down the people. Now, great
power has been given to the adminis-
tration, particularly to the police, in
many cases. In many instances laws
which are supposed to be designed for
prevention or laws connected with the
procedure of investigation can be- very
harassing indeed.

I shall not go in detail into the Pre-
ventive Detention Act, Many times
the question has been raised in the
House and it has been shown how the
Preventive Detention Act is liable to
considerable abuse and the subject is
practically denied any protection
against infringement of his personal
liberty. I say practically because if
the executive authority acts mala fide,
there is no way of proving the mata
fides for it is so difficult and next to
impossible to prove the mala fides.
Therefore, the subject who has been
subjected to detention in mala fide
exercise of executive rights has prac-
tically no remedy against such exer-
cise,
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The same thing applies in the case
of certain preventive sections of the
Criminal Procedure Code, specially
the exercise of rights under section 107
to bind down people to keep the peace
and section 151 preventive arrest.
Besides this, in carrying on investiga-
tion the Police have a very potent
weapon for harassing accused persons.
If they want, they can put him into
any kind of trouble, apart from the
question of jeoparding his liberty and
the anxiety which is caused by the
uncertainty of a criminal litigation.
They might put him to ruinous finan-
cial expenses and thereby achieve
their object even without punishment.
We have seen this in many cases both
in proceedings under section 107 as
well as in criminal proceedings which
come under Police investigation. In
all these cases we have seen that
although ultimately the person has
come out absolutely clear from the
proceedings, the proceedings them-
selves have ruined the person and
have done much worse than if he was
sent to jail in the very beginning and
let out after three or four years.

This is the problem, the problem of
civil liberty, which we face very wide-
ly in the country. This may not be
so much known in places like Delhi
or Calcutta but in small places all
sorts of malpractices are prevalent
and it is necessary that from the pure-
1v legal point of view some safeguard
should be devised and some legislation
should be suggested. We have pre-
ventive provisions in different parts
of the world, In most places we do
not have any preventive detention. If,
for instance, the Indian Law Institute
by suitable research could find out
the position in other countries and
either suggest that preventive deten-
tion was not necessary or suggest suit-
able safeguards subject to which pre-
ventive detention could be undertaken,
in either of these cases it would be
a great help to civil liberty.

Let us take the question of binding
over. That, I believe, is prevalent in
many countries, But what are the
safeguards against its abuse? I have
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had in my experience cases of trade
union leaders who were always haras-
sed by proceedings under section 107.
I had personally come across many
cases in the course of my profession
where I have seen that after protract-
ed litigation and proceedings under
section 107, the trade union leader or
the peasant leader who has been trying
to organise a mass struggle has been
absolved from the proceedings and the
proceedings have failed. But before
that he has been repeatedly brought to
the court and has had to pay almost
to all kinds of lawyers and incur other
expenses by way of getting bail and
so on. They are not people of very
considerable means. In the course of
that they have been totally ruined and
the object of crushing the trade union
or the peasant organisation has been
largely achieved. It is only a very
determined band of workers that can
resist this kind of persecution.

Often it happens that the Police per-
secute under the influence of the em-
ployer, say, a factory owner or a mill
owner or the local landlord. What is
the remedy against this? Obviously,
this cannot be allowed to go on. Some
remedy should be found for it. What
are the remedies thought of in other
countries? What is the position in the
law of other countries? Or, what could
be the proper legal safeguard against
all these things? This should be
enquired into. Research should be
carried out in these fields and some-
thing should be done in respect of
these things,

Speaking on Demand No. 112 con-
cerning the International Development
Association I would say that what we
have to guard against is a certain ten-
dency which may affect the Associa-
tion as it has affected the World Bank.
The tendency I am complaining of is
the affection, if I may say so, of the
World Bank to the private sector, It
tries its best to foster the private sec-
tor in every way. Formerly, of course
it was not the World Bank but it was
the Western Powers, they were very
unwilling to foster heavy industries.
They gave assistance for the purpose
of agriculture, small-scale industries
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and so on. I do not say that such
assistance should not be given, But
the fact was that they were very
reluctant to assist our heavy industries
where we need assistance most. Per-
haps in agriculture we may shift some-
how for ourselves and in small indus-
tries perhaps provided we have a suffi-
cient machine building capacity we
might even take care of our small
industries to a great extent, But in
the field in which we most need assist-
ance, the fleld of basic industries, the
Western Powers have been reluctant
to assist. Now, the World Bank,
where the Western Powers mostly
predominate, although have given us
assistance in regard to transport and
communications and other things in
which assistance perhaps is necessary,
we find that when they assist basic
industry they assist in the private
sector rather than in the public sector.
For instance, the World Bank has
given a loan to the Tatas for expan-
sion of their steel project, but no loan
has been forthcoming for the building
of, say, a steel plant in our country
in the public sector or other heavy
industries projects, say, heavy chemi-
cals and so on. It has not got any
assistance from the World Bank. It is
necessary to see that we succeed in
getting assistance, where we need it
most, from the International Develop-
ment Association also. This should be
particularly looked into, and we should
try to get as much assistance as possi-
ble in respect of the sector of our
heavy industries. Not that we will
spurn all assistance for our small
industries or even for our agriculture,
but the International Development
Association should not approach us
with the attitude that heavy industries
should not be assisted and, if they are
assisted, they must be assisted only
in the private sector and that the
public sector must not be allowed to
put up its heavy industries, as far as
the International Development Asso-
ciation can help it,

Sir, these are the few things I want-
ed to stress and 1 hope the Ministers
concerned will give their attention to
them.
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Mr. Speaker: Shri P. K. Deo I will
call Shri Assar later.

Shri P. K. Deo (Kalahandi): Sir
instead of speaking on all the demands,
I would like to pin-point my observa-
tions on Demand No. 83 and 133. These
demands deal with the construction
of the essential roads that are requir-
ed in our northern border,

In this connection I would like to
submit that even though the Hima-
layas are traditionally and culturally
associated with this country for the
last so many years, we never tried to
explore and develop the entire Hima-
layan region; practically, it was com-
pletely sealed off except a few Sadhus
or mountaineers. Even though in the
Himalayan region we find a cheerful
lot of people, behind those smiles we
find a picture of poverty and penury.
After the Chinese incursions in the
northern border, all eyes including the
eyes of the Government are riveted in
that area, In fact the Chinese incur-
sion was something of a blessing in
disguise in that all attention is now
_focussed as to how to develop that
area and how to open up the country.

Some splendid work has been done
in this regard, that is the construction
of the Srinagar-Kargil-Leh road. This
road is about 280 miles, and though it
was started a few years back it has
now been completed. In this connec-
tion I am very glad to see that our
Defence Minister the other day in a
statement in Leh said that some ice-
removing machinery is being purchas-
ed to make the Srinagar-Leh road
motorable even in winter, so that the
passes at the high altitude like Joji
pass and other elevated areas could
be free from ice. I hope those ice-
removing machines would be coming
soon and such machines should be
available in other passes also,

But in this connection I would like
to impress upon the hon, Minister that
instead of making that road a dead
stop at Leh, it should be further ex-
tended to the Aksaichin area and, if
possible to Khurnak fort and even
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further south. I find in the map sup-
plied to us a bridle path from Leh to
Demchok. If that bridle path could
be improved it will open up the coun-
try and will facilitate the movement
of our troops in that area and it will
connect the air-field in that area, that
is Chusul,

Similarly, in the Kumaon region of
the Himalayas, on the valley of the
Alakananda the all-weather road has
gone as far as Pilakothi. I beg to
submit that it should be further ex-
tended up to Maha Pass. All the hill
springs should be bridged and a bifur-
cation should be made from Joshimath
to Niti Pass.

And even in the Himachal region,
the road that extends from Simla to
Rampur Bushar should be further ex-
tended to the Shipkila Pass.

Similarly, in the NEFA region on
all-weather road should be constructed
from Tezpur to Towang. From Tezpur
there is already an all-weather motor-
able road to Sonerigaon, From Sone-
rigaon to Longju we must have an all-
weather motorable road for the trans-
port of military personnel and essen-
tial commodities.

The construction of mere roads will
not serve the purpose. At the same
time we must have adequate rest
houses and barracks for our Defence
personnel and storage facilities for
ammunition and military stores and
for the military vehicles, and stable
facilities for the various animals like
mules, etc. That should not be lost
sight of.

In this connection I beg to submit
that in making these roads we shall
have to learn the speed from the
Chinese. Even though the Chinese
came to Tibet only in 1954, within a
short period they have made a com-
plete network of roads and have for-
tified the entire region. Of course, the
methods adopted by the Chinese may
not be the ideal method, because they
use things like forced Ilabour and
there the system of construction is
quite different. At the same time we
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must realise the importance that the
northern frontier should be complete-
ly opened up; because it will not only
fortify that area, but at the same time
it will bring prosperity to the people
in that area and open up the vast
mineral resources lying in the
Himalayan region and we can also
-exploit the forest resources.

In the construction of these roads
we need not insist on the standard spe-
cifications laid down by the Indian
Roads Congress or the code of practice
for the roads and bridges that is pre-
scribed by the Indian Roads Congress.
“To start with, we must make the roads
jeepable and then try to improve them,
And, besides roads we must have a
network of bridle paths and mule
track in that area. It is a good thing
that the construction work has been
entrusted to military officers of the
rank of Major-General, Brigadiers and
some military personnel and I am sure
the thing would be taken up at an
early date in the near future we shall
have a network of communications in
that area.

Now, coming to Demand No. 65, I
beg to submit that even though in
1955 the Planning Committee recom-.
mended about the creation of research
in the Power Wing, nothing had been
done in this regard. However, after
our failure in Bhakra-Nangal and
after gaining experience for all these
years, we have at last decided to have
research in power engineering in this
country, and that is going to be put up
at Bangalore. I welcome the proposal,
because it is better late than never.

In this connection I wish to submit
that the field of research should also
be extended to the atomic field. They
should make recommendations as to
where atomic power houses come
up, where thermal stations should
come up and where the hydro-electric
Projects should be taken up. Because,
we find in developing hydro-electric
Power, so many difficulties arise from
unnecessary conflicts between the
different States, These things should
be looked into and decided upon, keep-
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ing in view the development of India
as whole and not with a parochial
approach. Take the case of the Bali-
mala project. It was only the other
day. after the Third Plan draft was
ready, that it came to notice, This
project will utilise thc surplus waters
of Machkund and benefit not only the
Andhra Government, but also the
Orissa Government. That would gene-
rate 240,000 KW with a 60 per cent.
load factor. It will cost only Rs. 29
crores, The cost when worked out,
comes to Rs. 1,200 per KW. This is
the cheapest hydro-electric power that
could be considered. It will develop
not only Andhra Pradesh, but also
Orissa. That should be taken up in
the near future.

Regarding the development of mine-
rals in Sikkim, I beg to submit that
steps should be taken for early exploi-
tation of the resources at Sikkim. Even
though the Government of India is
going to subscribe 49 per cent. of the
capital for this development, I think
it should be taken up at an early date,
so that rare minerals like copper and
zinc which are found in shortage there
could be obtained. It will contribute
not only to the prosperity of India,
but it will contribute also to the pros-
perity of Sikkim and it could get the
much needed capital for its ultimate
development,

M AT g I (FER ©)
segE AgYew, & fedis 4@} v &
ar # g w1 wrgan g S fF fafat
TG o A d® @ g !

safenisFa T agraar g frgw
AT F AT TG ¢ 9T ¢

“The funds are required to meet
expenditure on the Hindu Religi-
ous Endowments Commission set
up to enquire into certain matters
connected with Hindu Public Reli-
gious Endowments;”

SR aF TEE Y AT @A W A g,
¥ it Y g T ) ' AR
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G | @Y AF g
5 @ T fadw wv  faam far
AT, WK THHT QR FA BT HAE
SR

o AW FX ifeaw W SEegE
Fark A v o g @S faw W

T F TEE GO WA THL AV
fFar or gFar 1 AT ¥ o@d A §

Fg omr g

“The principal objects of the
Institute are to cultivate the
science of law and to promote
advanced studies and researches
in law and its administration; to
promote reforms in the adminis-
tration of law and justice and a
healthy development of law suit-
able to the economic, social and
other needs of the people.”

ESCIIL AN T U
e #1 ag W I gfE oY gAr
fewic weazw § @ fyeoewr

F SO 7T AR I AR T weRy

IR TR o faEw d e

=S ol o & Qoo @y & s

| ®
WY O g e T g o
wF fod A0 ) AW oadE & Tg
UF STE9e gEedige § WX Enie At
F AR/ Fg TR ¢

“The Institute depends for its
financial resources on grants from
Government, donations from pub-
lic charitable institutions in India

and abroad and subscriptions from
its members.”

W AR A AT D AT AT
WR TEHe @F 90 For &F 2
W & O S9F I AT P & 4
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®t ww. ;. Ty q8Rd, ¥ A
g el fewige ) §g Wl WE
W AT IR & A
IR W W TR E

‘Delay in establishing the Power
Research Institute at Bangalore.”

TN @A W @A s g
AR I A T R AT TN N
@R 7 3 Eege F S 7
foig & & 30 #1159 eun &
AR FAET T 39 AR § Fgr a7 ¢

“A Planning Committee appoint-

ed in 1955 recommended inter alia
the establishment of a Power Re-
search Institute at Bangalore with
a view to provide facilities for
research in the field of power
supply and electrical equipment
manufacturing industries.”
wg w feuy § wifw = §
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“The funds are required to meet
expenditure on the Hindu Religi-
ous Endowments Commission set
up to enquire into certain matters
connected with Hindu Public Reli-
gious Endowments.”

wim ¥ A o wem g fe
| A A O Faw s A @ A
gy S, FEifR T A ¥ A
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| FW & Ay uF SaAgHz A Wi
frar &) afFT 339 T TR F I
g BN | IR A A N gl
1 fawfor & T€0 & 1 g FL 9N
fafem AR wEw § M@ oG agt
T AT A S § Afeew o T TS @



5391 Demands
[ wmx]

STEEs @ F i a2
R 37 fag gmd 915 ghad w
&1 59 g § fr g 9@ qfr § ok
R a iR g @
I &R 4T WK w ghramit
w1 fmiw s wrfeg o

LESE T O L R
HFR R |

“Urgency of con.tructing roads
and rest barracks for defence per-
sonnel, storage facilities for muni-
tion dumps, military vehicle and
oil fuel, field ambulance posts,
stabling facilities for animals and
other structural requisites for
defence purposes.”

&Y o g wEH! v frtor w1 g
& SISl & AR # 9 e e wifen
fF agi ST A F & @Y § I
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Shri Warior (Trichur): In moving
my cut motions, my only intenlion
is to voice again the apprehensions
we have about the voting provisions
in the Articles of Association of the
International Development Associa-
tion. For the initial subscription of
Rs. 5,000 dollars each country is
granted 500 votes; for extra subscrip-
tions paid there are additional votes,
with the result that countries like
the USA and UK get much more
votes than other countries. We had
voiced these apprehensions previous-
ly also when the amending Bill on
the status and immunities etc., of
officials connected with this Associa-
tion was passed by the House. In
that debate, a satisfactory reply was

not forthcoming from the Finance
Minister,

Thic asnect of the question has to
be lackad into most seriously because
this Association is not international
in the true sense of the word. Look-
ing into its membership we find that
the advanced countries in it are all
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members of military alignments
dominated by the USA. For instance,
the NATO countries are in it, and it
they are extending their activities
into the economic sphere also besides
the military sphere, that raises cer-
tain apprehensions in our minds
naturally. Fur.her, backward coun-
tries are having very little voice in
the decisions of this Association.

We were told the other day that
decisions would be taken in favour
of the under-developed countries, but
the hon. Minister himself disciosed
by facts and figures that out of a.ocan
of 300 million dollars advanced to
India by the International Bank, 91
miilions had gone to the private
sector and the remaining to tae pub-
lic sector. But we find that most of
the money given to the public sector
is invested in non-productive acuvi-
ties like communications, poris, ete.
On the other hand, though only 81
millions have been given to the
private sector, they have all gone
into the basic industries like steel.
The declared policy of the Govern-
ment must be that the basic indus-
tries in the public sector must be
made stronger. That must be the
attitude of the Government in taking
these loans. But actually, the reverse
has happened. The fact that the
private sector has been given less than
the public sector is alone not satisfac-
tory, because, as I have said, the
investment in the public sector has
been only in non-productive utilities
except for hydro-electric plants
which, of course, we can include in
the productive list. Of course, this
association will give loans etc. on
very liberal terms, and as regards
repayment, the duration for repay-
ment will also be extended much
farther than in the case of the loans
from the International Bank for
Reconstruction and Development;
and the interest rates also might be
lower; all these are there, and they
are welcome. At the same time, who
decides actually which are the pro-
jects in which the investments will
be made? Who is the daciding
authority? And what is the modus
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operandi to decide it? These Qques-
tions have to be particularly gone
into. When the idea of this associa-
tion was mooted, it was said, and the
articles of association also provide
that formerly certain projects had
not been included in the scheme of
development through the loans
advanced by the International Bank,
and in order to fill that gap, this new
association is being started, so that
those projects which do not come
within the purview of the Interna-
tional Bank can also be taken into
consideration, and investments made
and loans advanced. Which are the
projects which are no: covered by
the International Bank loans, and
which are the projects which are
now to be covered by loans from
this association? A decision must be
taken in this behalf, as to whether
we can get more and more money
for the basic industries in the public
sector and less and less for the pri-
vate sector. This point has to be
decided. We are of the opinion that
the voting rights will have a great
emphasis on this aspect. If we have
more voting rights, naturally, we
shall be deciding more in favour of
the public sector. How the voting
rights will come into play in taking
decisions on the projects must be
explained and a satisfactory reply
should come from the hon. Minister
on this point.

The same argument applies also to
my cut motion No. 9 regarding the
proper utilisation of the loans. Re-
cently, the trend of opinion has been
turning much against the investment
of these foreign loans in the public
sector. For instance, the three-man
commission sponsored by the World
Bank, which came here, went round
the country, saw the various projects,
and finally it was reported in the
papers—although the fina] report has
not come to us yet—that this com-
mission had suggested that India
should not embark upon more adven-
turous and ambitious schemes, but
that she should consolidate her gains.
In this House also, a few days back,
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we had a similar Indian voice from
a Member. If inat is the trend of
opinion, then we apprehend very
much whether even this association
will be able to help us to invest more
and more in the new basic industries
to be set up in the public sector. A
satisfactory reply from the hon. Minis-
ter is required on this point also.

Shri Aurobindo Ghosal (Uluberia):
I am glad that help is being given to
the Indian Law Institute for expand-
ing its activities and for its develop-
ment, but I want that more and more
help should be given to the States also
for expanding their activities. At the
present moment, there is no well-
equipped law research institute for re-
search work in international law and
in the laws of this country. Such an
institute is very essential for the
development of our legal research
works. So far, the judgements of the
Supreme Courts and formerly, the
judgments of the Privy Council have
been our standard legal research
works, which could give us directions,
but there was no separate entity like
a legal research institute for giving us
directions in legal matters. From this
point of view, I would request the
hon. Minister to see that the activities
of the law research institute are ex-
panded in the States and also in the
State High Courts.

One of the activities should also be
to translate the research works in the
regional languages. For, the univer-
sities are trying to give education in
the regional languages. If legal re-
search works can be obtained in the
regional languages, then it will be
easy for the law students after gradu-
ation, to read law even in the regional
languages. In that way, in due course
of time, it will not be difficult for us
to study these legal subjects in our
regiona] languages. I have tabled my
cut motion in this behalf with this
object in view.

Now, I come to Demand No. 83 re-
garding development of the border
roads. 1 do not find any mention of
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the territories like Manipur and Tri-
pura. 1 submit that Manipur and
Tripura also are territories on the
border. Along with Manipur - and
Tripura, West Bengal and Assam also
should be included, for, on the eastern
border of West Bengal and the south-
ern border of Assam, Pakistan is there;
of course, we are friendly with them,
but still, for the purpose of road
development and for maintaining con-
nection with our frontiers, the terri-
tories of Manipur and Tripura and
the States of West Bengal and Assam
ghould also be included within the
purview of the Border Roads Deve-
lopment Board.

1 have seen that Manipur is facing
much difficulty in the absence of roads.
The roads which were built there dur-
ing the war-time have not been under
repairs for several years, and, there-
fore, they are now damaged. Natu-
rally, discontent is growing among the
people of Tripura and Manipur in the
absence of proper road facilities.
Therefore, not only with a view to
remove the discontent among the peo-
ple but also for our security and
defence purposes, the development of
roads in Manipur and Tripura and
some parts of Assam and West Bengal
also is absolutely essential. There-
fore, these States should also have
been included within the purview of
the Border Roads Development Board.

Regarding my cut motion No. 19
relating to the International Develop-
ment Association, as has been already
pointed out in great details by my
hon. friend Shri Warior, we must be
cautious when we invest money in
this association. For, we are seeing
a tendency nowadays that foreign
money is coming here but is being in-
vested in the private sector and also
in non-productive ventures. We
should be carefui to see that the
money that we would get from this
ssociation is invested in India in basic
industries and that too in the public
sector.  Also, the capital coming
through this association should not be
invested here in such a manner as to
compete with indigenous industries or
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any concerns which are already in
production in India. If help is taken
with these precautions, then, of
course, we welcome it.

Shri D. C. Sharma (Gurdaspur): I
want to make a few observations on
Demand No. 65. I welcome the idea
that a Power Research Institute is
going to be set up with a view to
provide facilities for research in the
field of power supply and electrical
equipment manufacturing industries.
But I fail to understand what kind of
set-up this institute is going to have.
I find that there will be one director
who will direct two deputy directors.
There will be two Deputy Directors
who will direct 6 Assistant Directors;
there will be 6 Assistant Directors who
will direct 6 Extra-Assistant Directors.

Shri Radhelal Vyas (Ujjain): There
will be 20 Assistant Directors.

Shri D. C. Sharma: I am talking of
the present set-up. I am not concern-
ing myself with the future, as the hon.
Member is doing, Of course, if the
future is to be taken into account, the
conditions will be worse than what
they are.

So alil these persons will be direct-
ing each other. But I want to ask who
is going to do research work. of
course, it will be said that the Direc-
tors will be doing partly research
work. But the word Director’ in my
country has come to acquire a very
odious connotation. I know about
the Directors of some of the Research
Laboratories who occupy themselves
mainly with administrative work and
who do not attend as much to their
research work as they should. In
other Institutes, I find that there is
some kind of proportion so far as
numbers go, between Director, Assis-
tant Directors and all that kind of
thing. Ultimately the work is done
by what are called Research Scholars
or Research Assistants or somebody
else. But here I find that there are
only two Chemists, one Senior Chemist
and the other Junior Chemist. I think
those two persons are going to have
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the research work devolved on them.
Hence the set-up of this Institute is
not weighted excessively in favour ot
research work. There should be some
kind of balance which should be kept,
the right balance between administra-
tion and research. But here I find
that this is going to be more so in
administration than in experimental
research. I hope this lopsidedness
which occurs to me when I read this
will be set right. After all the Direc-
tors and others become after some
#ime big bosses. They do not interest
themselves so much in these research
projects which are going to be the
foundation of work of this kind.

Then I want to say a few words
about Demand No. T0A. I welcome
the formation of the Indian Law
Institute. I think anything that pro-
motes research in this country is
welcome. We want researches to be
conducted in all fields of national
activity. But I find a tendency is
gaining ground in this country that
everything is getting more and more
centralised. We talk of democratic de-
centralisation. That is good. I wel-
come that. But so far as these Insti-
tutes are concerned, they are becoming
mammoth organisations like depart-
ment stores in some countries.

Only some days ago, we were dis-
cussing the Indian Institute of Public
Administration. I am very glad that
the hon. Minister in charge of this
supplementary demand today was
also there when we were discussing
the Indian Institute of Public Admini-
stration. It is a very huge thing. But
it was found in the House that the
work which was being done by this
Institute was not commensurate with
the amount of money that was being
spent, was not in keeping with the
promises which were held out when
it was established and was not in con-
formity with the hopes which people
had cherished about it when it was
formed.

Now we are asked to sponsor and
promote another Institute, the Indian
Law Institute. Of course, I know the
objects are very good. I know the
projects under contemplation are very
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good. But as in the field of admini-
stration where we are promoting the
tendency towards decentralisation, so
in the field of research also we should
promote the same tendency, that is to
say, instead of having a mammoth
Indian Law Institute, which will be
concerned only with very very big
problems and which will take an enor-
mous amount of time in solving those
problems and which will publish its
monographs and results after those
problems have ceased to be living
problems, instead of doing that, the
research work should also be decen-
tralised and we should have State or-
ganisations to carry on this research
work. We should give some research
projects to law colleges and other
agencies which can do that. There-
fore, the tendency to have big insti-
tutions with big names and big build-
ings and big funds is not always a
very wholesome tendency in the con-
text of our life today.

Then I want to make a few obser-
vations on Demand No. 83 and along
with that Demand No. 133. I am very
glad that both these things are being
undertaken and we have not wasted
any time in realising the need for
road construction. I am very glad
that we have formed the Border
Roads Development Board which is
going to loock after the needs of com-
munications so far as the borders are
concerned. I do not think Rs. 15
crores is a very princely sum which
anybody would grudge; perhaps we
would need much more than that to
build these roads and keep them in a
state of constant repair and worka-
bility.

But I believe that the administra-
tive set-up of this Board is top-heavy.
This Board is going to have a plethora
of officers. I cannot understand why
this Board should have a Secretary
carrying a salary of Rs. 2250, an
Under Secretary, Section Officer and
all that kind of thing. I think the
only person who should have been
entrusted with the work of this Board
is the Director-General, Border Roads.
That gentleman should have been
entrusted with this work. I think this
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Under Secretary, Section Officer, this
that and the rest, should not have been
there. We should have those persons
in charge of these roads who are
actually building these roads. We
ghould not separate the technical ele-
ment from the administrative elment.
What we are doing these days is that
we get hold of the finest technical per-
sonnel that we can have in our coun-
try and then we get hold of the ad.
ministrators. What do these admini-
strators do? They try to sit on these
technical persons and try to impede
the progress of the work.

I think our set-up in the Defence
Ministry should not be a duplication
of the set-up in the Civil departments.
I do not think why we should copy the
Civil Administration in the Defence
Ministry also. The Defence Ministry
should try to have a new pattern and
a new set-up which can make for
speedy and effective implementation
of schemes. But what is happening is
that the Defence Ministry is also fol-
lowing in the same footsteps. I know
some of these Ministers—I do not say
this of the Defence Minister—are very
fond of having TIAS and ICS officers
under them. They think that life is
not justified unless such officers are
under them. I have heard so many
of these Ministers talking like that.
I think this is an urgent problem. It
is a national problem of the gravest
magnitude. It is a problem which re-
quires the most expeditious execution;
it is a problem where we cannot afford
to waste a single penny and where we
cannot afford to waste a single minute
of our national time. It is a problem
which means the effective utlisation of
whatever we have in the short space
of time, And, here, I find that the
implementation of the scheme is going
to be made something like the exe-
cution of a scheme by the Bharat
Sevak Samaj. You have retired offi-
cers; you have functioning officers who
Wwill see to this and that. I think this
1s not the way of dealing with a pro-
b!em of national emergency. Some
kind of new thinking should have
been done about this problem.

T do not know where the Secretary
of the Board shall be; how many days
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it will take for the Director to get.
orders from his Secretary; how many
days it will take him to get certain
things passed. The whole set-up is
such tha: a premium is put on delay.
The whole set-up is such that it
negates the emergency part of the
scheme. I would say that this scheme
should be implemenied in the spirit
in which it is intended to be imple-
mented. But, I find that the kind of
set-up that is given here is such that
will make for infinite delay.

Another point. I do not want the
break-up of figures. I will leave it to
the Defence Ministry to find out what
is more important and what is of less
import; I leave it to the Ministry to
settle priorities. But one thing is
there. I know that the areas in which
these roads are going to be built are
not going to provide the right kind of
labour. I do not know about all places
in the country. But I can speak about
Lahaul and Spitti. Between Lahaul
and Spitti some of our plans have
not gone on as desired because you
cannot get even unskilled labour
there. I think this may be partly true
in some other areas also. .

An Hon. Member: In Hoshiarpur.

Shri D. C. Sharma: I want to know
whether the hon. Minister or the
Ministry has taken account of these
factors, factors about the availability
of skilled and unskilled labour in these
areas, whether these types of labour
are going to be indegenous or are
going to be brought from other places.
Progress in Lahaul and Spitti was
impeded; the progress of roads there
was delayed because sometimes the
Punjab Government had to draft the
services of those persons who could
not be found in those places.

I want to have a firm assurance from
the Defence Ministry that these roads
are not going to be like other roads
which need constant repairs and which
are always going out of use. ot
course. roads are liable to this kind
of accidents. But I want a firm as-
surance from the Defence Minister
that these roads are going to be roads
which will stand the wear and tear
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which is involved in those climates.
At the same time, I would like to know
from the Defence Ministry if proper
arrangements have ben made for the
speedy repair of these roads if they
go out of proper form or shape.

All these questions arise when I look
at this problem of road-making here.
1 hope all these things have been
taken into account and that the roads
are going to be adequate to our needs.
The problem of adequacy is there. I
do not want the Defence Minister to
tell me whether this problem is there
or not. Perhaps, it may not be in
public interests to disclose it. But the
problem of adequacy is also a ticklish
problem. We want to be assured of
that.

" With these remarks I think these
grants should be voted.

Shri Achar (Mangalore): I would
like to make a few observations re-
garding one topic which I raised the
other day and on a few other De-
mands also.

First, with regard to Demand No.
65 1 welcome this supplementary de-
mand, for the Power Research Institu-
te at Bangalore. I hope at least here-
after the matter will be taken very
geriously and would be carried out
expeditiously. I find from the note
itself that it was recommended as
early as 1955 and it was included in
the Second Five Year Plan. We are
practically at the end of the Second
Five Year Plan and yet nothing has
been done. It is very good now that
it is taken up and I am very glad to
welcome this supplementary demand.
I hope the work will be expedited.

One other remark which 1 wanted to
make was with regard to the salaries
that are provided for the different
categories. 1 find that salaries of
Rs. 30, Rs. 35 and Rs, 50 are provided
for. It I have understood the Pay
Commission’s Report, for Central offi-
cials, even the Class IV servants, the
minimum has been fixed at least at
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Rs. 80 or Rs. 85. I do not know whe-
ther these provisions would be suffi-
cient. This is all what I have to say
about Demand No. 65.

Then I would like to say a few
words about Demands Nos. 10 and 127.
They relate to decrees. I am very
happy that ¢he hon. Law Minister is
also here. The other day all that I
made out was that the Government
does not look into the matter at an
early stage. A registered notice comes
claiming the amount. If they look into
the matter immediately and if they
do not allow the party to go to court
a considerable amount would be saved
thereby by way of costs. I made this
point when the supplementary demand
with regard to decrees came up. But
the hon. lady Deputy Minister
gave an answer saying that the Gov-
ernment cannot undertake to see that
no litigation comes. I never urged
that point. Litigation is, probably,
bound to come. There are numerous
doubtfu] cases where the parties are
likely to fight it out and may not agree
to a compromise and the Government
may not be able to compromise. 1
gave instances also of what often hap-
pens at the earlier stages. When the
demand comes nobody takes care and
the party goes to court. I gave the
specific instance about the succession
certificate. A laywer knows that it is
absolute proof of title; nothing fur-
ther is necessarv. Inspite of that a
suit is filed and then the amount is
paid with costs. On a former occasion
also, I have sxpressed the feeling that
the matter could have been or ought
to have settled earlier and it ought
not to have gone to the litigation. I
am referring to Demand Nos. 10 and
127. The same thing seems to be the
position here. 1 find from Demand
No. 10 that the dispute was in regard
to a timber contract. All the facts are
not here but all the same it is very
clear that at least this amount of claim
—Rs. 33,175—was bound to be paid.
This had been deposited and as
lawyers we know that even if there
had been a clause in the contract say-
ing that he could not claim it—we do
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not know whether there was such a
clause—it will be a penal clause and
the Government is bound to pay it.
Here we do not know what reasons
the arbitrator gave. I do not say the
arbitrator will decide absolutely
correctly or that the Government was
necessarily wrong. I do not say that.
But how can this amount of Rs. 33,175
be forfeited? It is bound to be re-
funded. Had legal advice been taken
at an earlier stage, probably the
matter need not have gone to the
court.

Again, let us look into Demand No.
127. The main facts are stated there.
It relates to a trust and it is a fairly
large amount. I need not repeat all
the facts; there are all these facts
here. An association claimed that
amount. What happened afier this
demand came? It is not clear from
the note here. It reads here:

‘“The Custodian resisted the
suit on various grounds. During
the pendency of the suit there was
a move for compromise and the
Association approached Govern-
ment for refund of the amount of
the Trust....”

I am not able to find on what
grounds the suit was defended. If all
the facts are here. I could have gone
into the merits, Later on, the note
says ‘after careful consideration’, it
was decided that the amount lying in
deposit with the evacuee company as
also the face value of the 1,400 shares
held by the old trust in the said com-
pany should be paid to the association
in view of the fact that the money
belonged to a charitable trust. But
why were not these done earlier? The
demand is made now. If proper ad-
vice had been taken earlier, Jitigation
would not have been necessary. Why
was it done after the suit was filed?
Not that I wanted the Law Minister
or anybody to come and say that they
would undertake no future litigation.
It is not possible. Litigation is bound
?o come. Probably, the Government
is the biggest litigant. I had said
that T have experience of appearing
tor ay well as against the Government,
T know that litigation cannot be avoid-
ed. But as far as possible, litigation
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should be avoided and matters should
be settled amicably. This matter
should be carefully looked into and
legal advice should be taken—not at a
very late stage. Usually until a suit
is filed nothing is looked into.

I will say a few words about the
border roads. I heartily welcome this
proposal. It is absolutely necessary
thai th-se roads should be developed.
We hear that on the other side of
the Himalayas, preparations are being
made and very good roads are being
built and communications have very
much improved. They have also put
up air fields and the other necessary
communieations of latest types. We
are doing it at least now. I know
that in the northern borders only these
few passes are accessible. I had also
some idea of these places because I
have passed through some of these
areas. Most of it is inaccessible and
if good communications are there they
would help us very much in the
defence of the country. I welcome
this Demand.

Coming to Demand No. 127, my
hon. friend, Shri D. C. Sharma talked
of decentralisation even with regard
to the Law Institute. I do not know
whether the research of law and the
higher studies in law can ever be
decentralised like that. I can under-
stand democratic decentralisation for
panchayats or for. other activities of
a developmental character. But here
it is a specialised study and it will
require persons who have devoted
years of their life to study this prob-
lem. 1 totally disagree from Shri
D. C. Sharma on this question of
decentralising. 1 welcome this pro-
vision also.

Mr. Speaker: Shri Hem Raj. Who
are all the hon. Members who want
to speak—I see Shri Bhakt Darshan.
Shrimati Tla  Palchoudhuri, Shri
Radhelal Vyas and Shri Braj Raj
Singh. Now, Shri Hem Raj.

st W (FRT) 0 maw
qgen, § w%waw fewe ww@v o3
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13.59 hrs.
[SHRI JAGANATHA RAO in the Chair]

I welcome . very warmly because at
last we have had thig Roads Develop-
ment Board. This is something that
we have felt the want of, and I sup-
port the Demand warmly.

But, Sir, this Board is going actual-
ly to occupy itself at the moment—
from the note it appears—with the
North and North-Eastern border
areas of Jammu and Kashmir, Punjab,
Himachal Pradesh, Uttar Pradesh,
North East Frontier Area and
Sikkim. It is very good and it is very
important. But I am sorry that there
is no mention of West Bengal. There
are strategic roads to be looked after
in West Bengal and they are equally
important. I hope this Board will
expand gradually and also take West
Bengal into its sphere of conception,
because, particularly the Darjeeling—
Sandakphu Road is a strategic road.

14 hrs.

The Gangtok-Nathu La pass road
is also a strategic road. The surface
of the Gangtok-Nathu La road cer-
tainly needs to be looked into. It is
also one of the national highways,
but the Darjeeling-Sandakphu road
is not a national highway. However,
I think money is given to the States
and the States look afler i'. I would
certainly urge that, warmly as I
support the extra grant for the
Development Boarq which has been
set up, West Bengal also should come
into the picture, and that these two
roads particularly should be looked
after. There may be other roads in
West Bengal which are also important
from the horder point of view and
from the defence and strategic point
?f view. They may also be taken
mto consideration.

There is one more point which I
would like to bring to the notice of
the House. T find that some of my
hon. friends have also mentioneq this.
It is about the pay-scale for the lower
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grades employed under this Board.
The pay-scale seem inadequate. I
realiy cannot say whether they are
inadequate, for, theve may be various
amenities which are offered to them.
But that has not been mentioned; we
are not told about it. There are 14
peons who are going to get just
Rs. 30—35, from the Central Govern-
ment in a responsible and important
Board like this. There are other
posts also on the scale of Rs. 35—45
and so on. It seems rather hard. I
imagine that there should be ameni-
ties given to them and that will make
up for the small pay. If it is not so,
then, the matter will have to be
looked into, because people working
on roads like this and on projects
like this need to be thoroughly satis-
fied even including the office staff.
If the person is not satisfied the actual
working also suffers, particularly
when labour is employed on these
roads where the living conditions are
very, very hard. I hope other
amenities will be offered to them and
that they will have adequate protec-
tion from cold and other kinds of
trouble.

I hope West Bengal will come into
this picture of the Border Roads
Development Board and have a place
more fully in the scheme of things,
and that the roads in the border areas
of West Bengal will find their due
place. That is all I have to say.

Shri Sinhasan Singh (Gorakhpur):
Sir, I want to raise a point of order.
After the Pay Commission’s report
has been accepted by the Government
and after fixing a minimum salary of
Rs. 75 or 80 or something like that,
the demand is made in the supple-
mentary demands here for a salary
of Rs. 30-3-35, Rs. 35-1-50, etc., for
the lowest grade employvees. Since
Parliament and the Government have
already accepted a minimum pay of
Rs. 80 or so, they have to put in
here only the minimum salary.

Shri Braj Raj Singh (Firozabad):
At what page?



S41s Demands

Shri S'nhasan Singh: At several
pages. The pay of daftries is put as
Rs. 35-1-50; peons, Rs. 30-3-35;
watchmen, Rs. 30-3-35; sweepers,
Rs. 30-3-35, and so on. This
occurs in almost all these supplemen-
tary demands. My objection is, after
the Government and Parliament have
accepted the minimum scale recom-
mended by the Pay Commission

Shri Braj Raj Singh: The Minister

is not here. The Deputy Minister
-also is going out.
Shri Sinhasan Singh: ... .here, the

minimum scale is being provided as
Rs. 30-3-35 oniy.

Shrimati Ila Palchcudhari: That is
the point I also raised.

Shri Braj Raj Singh: That is a
point to be replied to by the Finance
Minister. Neither the Finance Minis-
ter nor his deputy are present.

The Minister ¢f Law (Shri A. K.
Sen): I am here.

Mr. Chairman: We are dealing
with the supplementary demands.
What the hon. Member referred to
is a different matter. We need not
take notice of the discrepancy,
because, as the hon. Member himself
says, the Pay Commission’s recom-
mendations have been accepted by
the Government. Nevertheless, the
demand is there. The hon. Minister
will explain it if there is any doubt
in the minds of hon. Members.

Shri Sinhasan Singh: This Parlia-
ment has approved the grant of a
‘minimum pay to the Central Govern-
ment-emplcyces, namely, Rs. 80.
But is this Parliament going to
approve again the grant of Rs. 30 or
Rs. 35 only? How can the two things
‘be reconsiled?

Mr. Chairman: The hon. Minister
will reply later. Let us hear her
then.
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Shri Braj Raj Singh: He should
be made to reply just now.

Mr. Chairman: He will certainly
reply.

Shri A. K. Sen: He will certainly
reply.

Shri Braj Raj Singh: Unless the
point of order is decided, how can the
business of the House proceed now?

Mr. Chairman: I am sorry, it cannot
be a point of order.

Shri A. K. Sen: It is a point on
merit.

Mr. Chairman: If it is a doubt
which the hon. Member entertains, it
is a matter to be replied to by the
hon. Finance Minister.

= yrq A (TEE) o awefa
HEIeq, a8 S AEE! F1 OXF qi @Y
T & 9 I A | Faw Q) fawat @y
M g7 F1 @ faamn =@ g
qgw fafy w4 wEiew & § ag fAdew
o g g fFoag s fag wRa
g A ey WM TAsTedEE
wiaw frw fear mar & st @
WRE AR A=A T §, Al 39
F gay ¥ 73 1 fragm F )

qge faew @Y ag & 5 ag s
T TR agd 3 F % g fean
TR AT A1 gunE feg Smar ¥
ot oife & yoew & g ¥ guR FW
§ fag =% Nfedl § s 918 Sy
W 2, e w9 § g X o@mw
g &, 79 ¥ =@ §dw § wr gfeq
s fFar war § 1 gt 9% qE AR Y
T e § ¢ fammEy, (A N ww
w1 e w40, fafaee sms cnfer
{ qar w1 fF A @ 9w ¥ 15
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HAY B AET awAT A $foars @), W
gear gwafa wusay framor (st
AfeFR) fadas, 1o 1 g waT
78 & fF s e ¥ 97 wwafaEt W g
TR 7 Y, T fog SR qraer q@gt
Y THHE I AR € W Jedl
R FOH F @H Fo Gro T AT
R ¥ wgr @ @ aga ¥ Affe
Ffer 7 SETHT A HEA W S9A
Tafaat #1 geaiar w1 sfassrT
FW AT WS, T TR U2 {IES IT
FTHW A7 @ | fafy 7= 7 Frdew
¢ f& w3 agg @99 =0 w@r @ AR
W g A A oot faqie 2 ofy
g a1 97 aF ag fae st @, 9w foe
X faaR 3 ¥, 9WF  TER FEH
I5W A UF HIT I @Y A &Y, T
T A AT FTAT 9T, AT &Y
A I9 FT THY T A7 8, T A
¥ 3 73t AR af=d A SERRl #;1
FITENIT | T I FT qTT-ATA &Y St
g @ zEd for A F A syaear
Y =gy 1 & fafy W @ AvEgEs
fragT wo wrgar § 5 oar @Y
FER I @ ARTIN Ifgy, v
e 1 faags «T Sy fF ww
®E AT EAEqT  # A1 §F 6K
TR qrESt FY A9 gy F AT @
TG T AT AT A, AT 7§ ST TN
* @7 qUEE 3 ey e o ag
I W aFR ¥ 7 A9 A wafw
& fa fauas q@m@r &, w79 TSY q-



5419 Demands

[*fr waa =]

Y W T AW N W e w1,
aifs o7 aF Fam  qed fad
FOR RN, @ aF T
ATIETR AT A Fy I |

¥ arg g fog fawa o< fragw
T &, a8 § A1eT Az IqemdT AN,
fora & 1Y ¥ aga & w=EEt ¥ e faere
¥z 50 E1 & TrEA & qurs [
argar § 5 afax gag &1 T 9T
A @ a3 g, W e o
A T g, AW wE dga ¥
gaeg IAT faam &Y T AR F1 WA
wfag @ @ ¥ v 99T ¥ AW Wy
FIT T

{1 waraw fag © st 7@ F TG

4

*t ey 9 - T T AT o A
FEATL WA AL

UF AtAAD @@ 9T 2

AR W TR ¢ 99T 9T HE
gar & Wi R W g g
T N J04, O F FAWAT § #v w2
sarat farer A€ 20

# frdza s A § fr oage
st & A & Fad o o @ ag F AwT
AT T18< @ T19 & fog MR W @Y,
FAAT FW @WE AR I FW R
g 5 grd 9ad @A A WM A9
TA AT q@l §F ¥ FEr gHEAr
Fiaratd & ¥, AR af@gw w &
wa: 39 F AR ¥ gur fear nd
9T {1 Aq f e #) JA0¢ FAIR 47-
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I 9T QYT @ @Y &, g9 oA 7
TN FHE A ag T ATE W 39 47
& e & a1 o 1 fe ¥
wF FErad § fF oo W@ @R g,
Y ¥ ¥ S /W7 7 0L, I & AT
AT G w91 @, afeyr
g1 @Yy ST, 7 g frer s,
AT qF AW GHAY | T G, T AE
4 g4 qdt & | F wre <@ q
ot ¥ ug frd<m Fm SrEaAr g froaw
FREY 9 A7 G A AW X R E
AR § wagar g fF gn oy Joe-sme
wmeT 7 A ¥ frgee foo o §, =
Y waiwdl R A & 919 g s
FT R© &, AfF 92 a« ¥ SrAwrd
g & F FT Y Ww §, @ FAD-
FAT A T L AQF@ae ¥ QX
fasrad & oF @Y @8 5 gurdy e
[T ALTTE W BT F FA0F AT @Y
SqTET we At g1 A W @,
TRT AR § g TS ATHA AT TG
T TH OF A T FIT SATRT
o 3T fge, AfET 1 W gErd
Tl g W Y Hwr o g @,
IR AN g N FN w &
AR TG g afgw, AT Ed Sw
R W 7@ qEwr Tfgu

AT FgT TETEST N, AT FL F 902G
&, A W F T AGH FaA IF X
Fefoqmras a1 TuT woew
Hmad w R WA A
faamat & @ aX & FW gem, FrE
T qF T T3 AN AR FF T TG
g T § g T s o
¥ oix &t g8 4 syaear ¥ fov foaen-
T E, 9T ¥ qg WA FIAT AEAT §
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for fomm o 37 fiew & ¥ w2 g
& e fama s a% T 7 fen
wy ; =T e gw Y 3@ Ay § B
FC AfEw )

F W eEFI § AR g |
7 grem W T T 3, 7 TROR O™
Ffiey fafet &  wwew
=t 7 & W foey faAt s ® W
T G U, I FT AGE T A Y
o ¥ fagr T A1 oA W F T
w g f& of@mge sk w9 S
¥ Wi wgRy AT §, gEEife 39 &
1 ¥ 95w feur o wr @, afe aw
A JEE T T AR qEEg T T
TEET IT XY AT F @ [ @
asar 2 fF @ T o gE q@f=-
e 7 *¢ favy ww F7 fqo fon
& & gfawr & fav 5 o8 @0 =
FAT §IC & @9 FF q7 7EY 2 WL A
AT FT @T &, 99 F AU gredrE
T wfdere fafey & gwwE
T AT I, A e @ e,
g AT AATAG Y I | T EEEY
¥ oad QAW e FE &7

twATage & oW ¥ afww
foar mar ¥ 6 ¥ g WY T
¥ Y fasiy sqaeyr £ 91 G §, I 4T
WO dT AT ffar ar w@r @
o AN WofoTmgodto F AL
& Wi S Tew T #Y Al @,
9 Fq W TAfET T F, oA
X ¥, wrwrisAe F F 98 w9
AT Afew F @ @y g oA
F A A ey 8, Sw ¥ U
T & wfafafy 5 &1 wifex
T FET ¥ WG I AT
W AT §, Y I & oW R @y
NAE WA A gw ® A a@mr
T 3 e 99 semEl & wfafafagt
¥ wifeR w1 woy fawar @, ot I
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TN T T T AR e ®
s A T wr . T
N AEEHTE §, A [HoUHoTo §,
IF &1 Y ar W " fraer afen
fFd g @ ad 1 AT Tg 6A-
v ¢ & #E 7 w1 TH oawd
of wifgr F AR ax ¥ fefew
AT, BT AIA WA Fg A I T
quas fFar o1 % § qg SEAr
g f5 7 amfs mga N ad § A%
I9 § g7 TgT e ¥ 4 9 9w &,
afFT §g 7 Fg WerEET O a@ F
HHZ-IET & A WX THe THo UFo
¥ g @y 9Hr 9ifge fF 99 ¥
A § T FW G AT § A
I & foU SaT w1 Tguw fe| v &
fagr s 5T &)

a3 wmw § uw frae
g W T § fF gET SOR owRw Y
FEFR ¥ TG G H A qoE F A
TR, A F TR FY ST AET
ofaw 9w frar &1 a8+
Qe AT g gt fF agw ufar
¥ Il o9 W ) @Y FQ @
¥ of=w as & mfaa fear 9
oY R oy o s ¥ s e
HATY & Y FEH ATRYT ST FY AT,
9F a% A N FEF FT GOAT @Y
g, 99 9% | T g N A
g, a7 T & T WK gEU qWE
FAT HY ST sEfAU AT T
1 g UF T ¥ @A 3w A
aeT FCN Y fF dEwt &7 o
SIET & T Y &, q® A A FI A
% Ay Y g 1 N § @m
AR ¥ 7g HO9 FAT ARAT F |
T Sifoe fF s AR s Aifg sk
T & fAU ST =gy &, o f ofwad
frsaa & =y F Tga @8 g
2 ar g gfam & sromy w3 a9,
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[t w=r 3]

ghara & s 9 @3F I
Iq I gT A qg ¥ FF— gag
& uF gt f fE frelt —ey
A § I AfEw @ o g, s
TEE T FO AT TG A g |
T g F T g€ qTH A Y g
TE A OIS A O WA oW W
T GE fF ST A o1 F aw A
EF AT | qG T AF AT
g7

Fag Y fadaw o wrgan g e o
TR FAE o @ ], A W aen
1 @A T AR I # el
IJICEFT AT 1| AR Fow o R
¥ ag g foar & f 99 91 U
T S FT fear o, S # Aaee
TS T faar s 1§ 3@ A
faare § 7€ = fF 37 A A I=-
AW AW A AT AL, qg @ g
qRAT /I =< 07 @ § R S weem
T AW, AfET wEAT  ArAEwAT
&9 aa W § fF oY 7 whad e g g
g2 9% g™ ¥ arQ sl g
oifgw | ot ¥ g WO @9 @
wigt & Afedt w1 9w ST i @,
agh, ¥ A @ aw e qed
N F g gF =fRw

qAfd AEET, § /9 FT W &
F1 foiw a9 A P F T W
TwEeT SR I @R ¥ SN
FAT TR g 5 5 gt v o faww
fomar T @Y 2, I A T AT Y AT
NagaatamEa T E JT Y
qu faai & fmior g o § fear
T R, a9 ¥ AL W O
g1 A R s W frer  f
o a9 AEAE W d&r T EF &
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uY FI F AT TE qHGA, Ae*
faad I F @M@ FwW o oERY
T g A aga a1 qug &Y faar §
TAEEE T A, AT RIS F AT WY,
a1 frar & 919§, ¥ A7 gy @
F1 & AR F A FRaAv g R an
¥ O smaeqT # AF |

W ¥ g ™ g R oaw AR
FAT A A grew W =Ry W)
] FAT TQAT T/ A q1, A M
q2g FU%, AT @ AR A Ff 2w
a5 & & fF owa ag oW @w
g WET @I W AR ¥ 3G
Fgr I fF & aEfe wg N gEw
% w0 forg g4 9 F IR ¥ faeqa faaww
7t 27 TN &, AT O a1 A wm
¥ 78 7% fF Lo AT WY, AR F
e ¥ @ U E AR g A A AR
FEAWTWE WA IEAN
AAT-HAT GF 0, AT TG 7 gWI 7
7g g # foqr tar 7 W@ AW
FOg §9T A wiw F; ¢ Y, fw F
T FT W TF g% ¥ AR ) @
FIT WU gE} A @ MW F W@
forer & fear mm 87 WK
=g aR ¥ g7 faa<or faar s, A w=gy
1w Afaw T, @ N A=
¥ ug T o awar & fF oaeE #§
SR A A ST IO R FF At
fadi ¥ Tt oo @ W@ &1 T
@ FT TE HIET TR/ §9 F
@ Tfgu ) wfET g 3@ WER
FT ST 9% A TGS A F AX NG
ag TouT @9 < faar s 1 g /it
i B e 1 gw e
WY, st fF 97 T ¥ dag ae
T IA@aA § | W T4t ¥ &
Fa g ¥ 7w FEm 5 oag
W AR ¥ TG TEW AN N FOARL |
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o= ¥ 7 o femtew <& T £,
# I FT W@ FIATE A GHIA FT
§ WR & s w7 § fr @ wvw §
A AT A FTH GO 6w A9 o g
T ¥ fasr, @ gw [W@H f& g
doradt &1 § aga a9 faww @
T

Shri A. K. Sen: If I have followed
the course of the debate correctly,
there has not been really any opposi-
tion to the Demand from our Minis-
try, though there have been sugges-
tions for action, so far as religious
endowments are concerned and so far
as the Law Institute is concerned.

Hon. Members will bear in mind
that the Religious Endowments Com-
mission has been set up with renown-
ed scholars and experts in the field
and it will not be proper to make
any suggestions to them, excepting
by way of evidence or materials
which they should take into consi-
deration. Nothing will be more
injurious for the purpose of the Com-
mission than any dictation, earlier
from the Government or Parliament.
Let it not appear to anyone, far less
to those who are going to be affected
by their recommendations, that there
has been any dictation whatsoever as
to what they should do or should not
do, either from Parliament or from
the Government. It has been our
endeavour to set up an impart.al
body of experts to go into the whole
matter and to make a report which
will be helpful not only for the coun-
try as a whole but also for those who
are directly concerneqd in the adminis-
tration of religious trusts. We have
included well known men, men in
whom public have confidence, men
who are really willing to undertake
the necessary labour and trouble for
coming out with their recommenda-
tions, which would be helpful to all
concerned. It is agreed that it is an
extremely important task and that all
the necessary funds should be found
for that reason.
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So far as the Law Institute is con-
cerned, it will be recollected that it
has been the unanimous demand on
the floor of this House, and also on
the floor of the other House, that
the Government should encourage
original works of research on legal
subjects. The Law Institute was set
up under the Chairmanship of the
Chief Justice of India, and having a
governing body which is completely
independent of the Government, I
conceive that no proper research, can
really be carried out unless the Insti-
tute or the body entrusted with this
work can function as an autonomous
body. We do not want departments
of the Government to carry on
research, nor do we want them to be
entrusted with any research which is
constantly guided by the Government.
No better person could be chosen for
the chairmanship of this Institute
than the Chief Justice of India, and
all the legal experts in the country
are associated with it. The subjects
they have undertaken for the moment
are administrative procedure, judicial
review, delegated legislation, funda-
mental rights under the Indian
Constitution, inter-State movement of
comodity and so on. They have
already publisheq certain works of
research which have earned good
comments from outside and also from
within the country. 1 have gone
through those reports myself and I
am particularly glad to say that those
reports have been helpful and they
have been of a very thorough charac-
ter.

Now, so far as other questions are
concerned, namely, matters raised by
Shri Sadhan Gupta, the question of
international law raised by Shri
Bharucha, those are matters which, T
have no doubt, they will undertake,
after the more urgent work which
they have now undertaken are ex-
hausted. We cannot go on putting
our fingers on every subject simul-
taneously, unless we have vast staff
and organisation which could be
employed on every  conceivable
branch of law.
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So far as some of the matters men-
tioned by Shri Sadhan Gupta are
concerned, they have found a place
in the publications of the Indian Law
Institute, especially in their journals,
and these are connected with fun-
damental rights, equal protection of
laws, rights of equality, question of
freedom of speech, section 125A of
the Indian Penal Code and also the
question of testimonial compulsion,
either documentary or foreign. These
are matters which have been discus-
sed in the journals of the Law Insti-
tute from time to time, the subjects
on which fundamental researches are
going on. And I conceive that it
will take some more time to finish
all the research necessary on those
subjects, and I have no doubt that
the authorities entrusted with the
administration of the Law Institute
will no doubt select other topics of
interest to the country as time goes
on.

It will be unnecessary and it will
be absolutely unwise to direct the
Law Institute as to on what subjects
they should undertake research, espe-
cially when the Institute is under the
chairmanship of a distinguished per-
son as the Chief Justice of India, nor
do we desire to issue any such direc-
tions from the Government. And I
am sure the Parliament will not
want me to express any such desire
of control or guidance on behalf of
the Government, so far as the Law
Institute is concerned.

I am very glad to say that the In-
stitute has made a mark. This is the
third year for the Institute and they
have already come up with proper
plans for having a building ot their
own. At the present moment, they
are housed in a very small place,
originally made available by the
Supreme Court of India. I hope the
building will come up very soon.
And the amount asked for is very
very modest, having regard to the
needs of the Institute. I, therefore,
appeal that the House should have
no hesitation in accepting our de-
mands.
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ot qwqw fog : ol w®EE,
I FIIE & AN A aw A oaf
I ¥ F 53 AR 222, T & AEH
T AT AT § 1 TEH ad@ K
IO AW F @R A FEAT ATedr
g 9@ T A & F fau g3
FUT Yo ATE T9A F HEW FT AW
F ALY T IAE @A FIAT E
AfFT F w5 g g F S sl
% foaet 3 & g8 w0 Y frar
=fEd o1, gEyaE: IaAT STedr 6 Iar
AN F R 99 W TG FEAT @
&1 TEh am At ag & ey
Yo 9T ®F & FAZW FT AN AR A
¢ 2 ag adww ofdeafa €1 |
T T gATY IO HAT S i T g
H T &, IEEHT AT F W gU,
g g | 98T 9T @Y gX qeEl &7 o
arfagr e &1 gw 9 € fF W
AT I WA F @AW & @Y T
¢ w99 wa F1 ¥WY gU, & Haar
g 5 z@ A2 ¥ sawT T A owiw Ay
Y wfed ot

T A G THL N aH Y
LR R Gl G
& THT §o& a9 F g gAR 914 3,
= qrey wifas wd ¥ O 4w aw_y o
T} TP AW qE A FET g
fF g ¥ faomae oF & agf W
a gt €, g} @ ¥ agt fewaw
& ot &, wfas Srer &1 o @ R
T AN T aFaT g1 g gwar ¢
=Y wreor ¥ AfaF wd Y AR A A/
w5 1 wfeT & mmm wwm oo
&7 & geRl ¥ favw ¥ fau g@R
1 faT @ A maggwar gy, SR
weR X foam omE, sEE w0
FW & TAA A fFar oo

w9 ¥ ag wgar g o fedt s A
T F F T T fFar ag Y T
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Q aEl W A N T A e
fearm  wwmr § 1 ol aw  wed
& fwln &1 w1 8, 91 W =
¥ gEh a T FY AT QY AT AT TR
¥ ¥ed I F 9 @), I8 TEAES
t 5 = g AN N A" A 97,
W wR w1 fEme e s e
fr aw @9 # wsd @ w9 | fegem
¥ fog? g8 AR fiw aw ¥ A
¥R g9 o e et @ g,
gfe Sam & @97 gET W™ v gw
qEFt &7 o e F g Aoy R
SR IO g oY fF saer wer
G gt & A T ae o ol
R 99 & ¥ g wwa § M, T
a g | e A g R
T FT 49 @9 9 W ¢ H/T
g 9 A< F1 F1 qqaT fawrr o
f&F % &4 ¥ @ed a 4% |
o ST @=i §9S% W 9T gaT &
ag 9ga  wig®  ghr @ W @ afa
¥ W @al gar WA @ aveE:
JAY el gH el &7 fawe g
F gHT foaadr o oo Y 9f-
feafeat & fawrr FF A7 HEEEA
2

O I § e feaawie
wHifegaa A gIegaT F aR § FeAr
AT § A ferge @ 5@ der
GG a9 T I GG BT Q@R
AT g1 T c@d a § aw §
TF A arT W wEAT ARa g ) @
WA & L, G carfaaa & an
%ag frow oW @ wfEi—eR
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wfawfaq o sd-faafaa saer =
@y gu fome smawwar R CEr-
fooiw & T aifew 39 A, FTRE
T W FY gAY, IR IIAT &
faeer wfgg | o " g R SeT
Tame  feaomie  wafedmw F =@
fagra 1 Qo &7 & 7 W @ AR
sfey ggr X &gr T § fF o A
o & faw adm g afz gw gfwr
¥ wrsr v afdfeafagt &1 G ar qar
T fF o 9w ot fagR gu, wfas-
fow s wrd-fawfoa aew & AR gER
T O WR g & B gl qew
® fau &9 wU F FEwdr
& Frar 9T free gw wewt
w1 fw ¥ fggem ot o @, faww
g faa % 7€ & ;e s gfr
¥ e e FEm @A & 9 99
fag ag waws & & gfm & foo
W fogs g8 ¥ €, e o afawfaa
ok wgfawfaq ¥ &, ST T ¥
g faw gt + g fawm o @
gFaT 8 99 % g @ awg &1 frw
fom ¥ GWW 9 THAH FT TS F
for form el &t foreet e &, foraey
gme g T faew weifedsw #
o7 [ N, T I & MR AR o
fomeit  sEREaT &, WO # waw #
YT HAE F AET A 9 arfad a9
A, [T g aw A @R W
w |, vafedse # GdY sgawn A€
gliﬂ’mfﬁ'mﬁmﬂ
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[5fr swr fag)
fewar far @ sufed S+t @gma
F &7 § wyar SR F ®7 F wwan
T FEH w9 war faeem
# gawa g 5 9@ gw @ fagma
sfaa F9 waEw &7 #
fom ¥ fowm w9 A GoOET #,
T g ey g wewl @ Sufa W=

T T @A auy e A 3w
fagra @1 wfqures & §@Wm

AR T qATIT AR,
qH ITE do o F A § ug frdsw
T ¥ &t e W F
for w7 NAATNE LTI
g # fawR & 9w 39 a8 aa-
TR ATE | T FgrmT g 5 ww
6 AR FIH AT S
gy M ar I gH @R G W |
qFeae # 9gd fow @@ g @
o ¥ 7w ¥ fomr om0 g g aE
s @@ o ¥ e
SqH AERX F OO G F TEE
foaem  SuTRT THAT [T ART ) T W
s NEd Afg) SWIaRaE
T ST W FTET FEN AW
IR AT ¥ g e
w FT faar | ARfaeEE 7 58,30
To FT HETEwT wEw § feam & fad
AT AR famn o A @ ¥
§o0,000 To FH W Tl g, aAlH
G000 To FH TN AT FIHIL
® qfgell &% #Y T qET 1 W X
AT W ¥ A @asH F
R GEN ¥ S @O 4T 99
¥ fag feqm ST TwEm AW e,
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AW WY WA F
W 5 wEw ¥ aE ag A i
g 5 A A agelt o & |@der
™ SER 9K W A @l w6 ¥
a T @t 9w # fear S@wET
ANT T $T 3T 99 | qg A
@ W o FE g A ¥ A
Q gxm fF awd g fea T
el

@O I ag & 5 @ weEwE
F g = e R 1 sgo00
Fo A TR I 2 Wr g, o
FAEA FY AR IS LT, W
S SIET FHG [N 9L 98 HeAgar
21 fe S AT gger |- T °v
I A T OGHT | ATEER A
ENHI FEAT 937 a1 fF ag qmaw fear
T ? Fr I W T o o faar ?
¥ gamar g 5 ag o avw a8 &
qFt Mt SR A 39 X fomr 1 ag
A FE A AWT | T dg WA
TR & AT T A 747 Frw § 6 9w Ay
AW TR R ? g ¥ fee-
fo/g A w@EEET @ 7R GEE 9%
faf=t ore o1 ¥ A A W ¥ v
T fF @ A= #; A3 F 67 g
e & a1 A8 1 W I
A Y F F IT FT IWN FET g7
A TR & G A FI 99 FT W
fopar ST awAT AT | I AR g far
AT @ X & €Y F Y gy a€r
W [ T A ¢, o W gwmEAr
R HiHS AEA gW T AT sHEr
& T &, 99 Y IEIG T T M}
WA AFEE  ISW F WEAAFAT T
e | gEfad 9g oo W agd
J&0 § f5 e e #9 &
T 7 oW oA e R 9
TR A FfET F AT TE, WX AT
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o gt iR § @ 9wt SEw
faams w1E FRaE FF 0 AT A,
g WA AT ]I TH W
e fa W o @@ W T

LN

L15

g foas sfegge # Y "
g Ao (UYL, I F AR F W A
NHAT AT A FET AT | T TG &
RN TR A [AYHE TR 59 &
I H Nt Fy a1 fF wr aga SR
2 70 @ A @ AR A gEmar
g 5 wiwed, wieee sTRdwed,
wregr Afaede SR, 9, TR,
FHRR gt 4G e feaar &
@ fem T g W N uF O
qfcarér g i€} fir g feardde ww
&, B TIH g ST qifgd |
fas sfReege & foa sarer Svody
oW ! g FW ? W
¥ |y ¥ e U, g
I @ TGT FT FIS A8 § A 0
Jgar & a1 FEar & 5o A
@ w TRg @ w1 A e
T o fad &0 0 AW
IJF N I®W & | TR ST ST
gfasrd g & ST N wea @ o
gy it @A I @ I A
AT ETE a¢r faar oar & faw v
5 fovmr WG R 1 @ W 9
oF F g9 W & sgaedr FQ A
g afFT IR wEARMT ® e
aifer fF 3@ § F1 afcaqs o g ar
W FAa el ¥ e
TETA F JFAT I IR FH FA
g1 wrag ST Afg@ ? ag W
T= g el | e wwanta
¥ HEE G AT ART FW T §, N
T=  fogqr 9T Wfgd | TR v
T AT § AFFT AR AT FH

FER E, T A S afed 1 =
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N ¥ | aifed fF N = -
TR SEA TN R W
adel B feTT &, TR @R WY
T Awd § s fad g qEr
W P g g A ¥ waE
TET T FO qAT  qeAT § W qST
9T 9% Q@7 SUqat av g Fawt
T @AWY 9 &9 foar ST g
¥ |\ f5Iq A ¢ AR £ 1
A g ¥ 7w e W@y g w@A-
THE FT UF G ARG AN feRTA
faamar # gEg @ wwaw ? ;@
g W= ) wAnwT Afed ?
TR F AfeE ¥ 757 § A o wiew
A a9 @A For § 1
fag #t o=@ @ ag ST F T I
ferRkTm faEar ghar & 1 @ Q%
¥ Fmar g fF @x g we Y aga
€ gEmT § 1 9T ¥ gem W
2t =ifgd ok @ &F ¥ faew
w9 foar ST 9% A Tfgd o

e AW F A} § 3g e &0,
Waaie F g 1 @ F off F1or
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T F AT ST & AT A d5 FX AT
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¥ s nfadt qr v@, T foan q@ene
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s fem frar & fF@ W & QEw
gAY § A FTH AT "= g |
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Tt 7R, 99 fF ot # g9 9%
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g 97 7 &1 g, T8 H T T aF
2 3a ¥ uw far qar fear s oasar
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T T AT AT F Y aT AR
g aTd 1 FQ qAF F o7 gy
AfFT g WY A T &, I W AR
faae s AT IF@ T W W
fafger F@ *Y e & Foa & v
¥FT 9T Y

qea F s ¥ A7 8T §
frdad, AL N W R F9 @ A
T ad FO0 1 97 T TR fraar
a9 @, AfFT I8 @Iedar e Y
aifed e @ awad § g ad |
TR @7 AR F fAd U FUOT To
aft ad ;% saar 7@ gav 1 Afea
garer a2 & fF a8 gl g3 & qeay
@y areft e gRft 1| w9 aers
w1 AT g g A FERE IF F
e g fafasd ot fedm
feqrdz A Xy 21 agF ag &
A E WM A IMAXIE |
g fesm feurddz @ W A
gedm  AdY T @k ! A g
ENfmd & Mo ssgo o F SN
§itfad § a8 o e #C FgwT
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g /IR A I, IT & GE
®} AT ag g™ § fFag Wt T Imm
& 97 gg#l @1 AW ST & foF
@ frad M § W@ ) g HEy
BTN qF AR ITF AT AT QAP
gk g qar s | fafad wrw
wg @3 e AR fafrd we
%8 U5 Ufrwecak 71 ag g wfed
5 gt =AY & & saver g1 6 o
AFAE, T A TS TR QY GFAT
§ gt m A @ P fidw faw
ary §, @ &1 o &/F fear Mg
I ARI F AT T T A SURT
& SaTeT g@T ¥ gt 9X 3T Foa€r
qF QU 4 SR AT AT FEE
sa ot gFeprena feafs dar @ &
qroagt WA Ao W W gg Sana
AT Y gFA§ | @ 9 Y
qgq s I §, 37 AT A =
faar s

™ AR F a1 # wrOw] uegane
T g7 ATAY AT /AT FIGTE |

The Minister of Defence (Shri
Krishna Mesnon): During the debate
a number of speeches have been
made. The greater part relates to
what is now called the Border Road
Development Board. In the nature
of things it should be so, because the
matter is of very great importance.
If 1 may say so, with respect, one
welcomes and appreciates the spirit
of the observations made in this con-
nection. There has been support all
round, and the trend of the observa-
tions is that we ought to do more and
do more quickly. I have taken note
of all the suggestions that have been
made in this connection, and to the
extent that it falls within the compe-
tence of the terms of reference of the
Board we will carry it out. If the
purpose for which these roads are
built requires extension of those terms
of reference, and if it is possible, then
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Government will have to consider it
at a later stage. I think, however, it
is necessary, since this is the first
occasion when this matter has come
before the House, to set this picture
in such a manner that the House un-
derstands what it is all about.

First of all, this Board does not
displace or dispense with any of the
existing road-building authorities or
organisations in the country: that is
to say, it does not take over the work
of road building as such. It is not a
general road-building organisation. It
is an organisation for the purpose
of assisting in the strategic defence of
the country which is coterminous with
the development of those areas. And
road-building is pari of it in that
way. Therefore it must not be
thought that wherever there are no
roads, the Border Road Development
Board could be commissioned to do
this work. Already the Board gets
requests from State Governments,
suggestions from Members of Parlia-
ment and others as to how useful a
particular road would be, whether it
is for pilgrimage or for commerce or
otherwise. All these things sare
worth doing. But there are existing
organisations, agencies properly con-
stituted under our Constitution for
this purpose.

This Board 1is a statutory board,
official board, it has got the status and
functions of a department of the Gov-
ernment. It is not part of the De-
fence Ministry, because they are not,
what may be called, defence roads
in the sense that they are provided
for in the Defence budget. The de-
mand that is now before the House is
for a very small amount of money
compared with what would have to
be spent before even the present pro-
ject is completed.

Some observations were made, not
necessarily critical. But perhaps it
has slipped the memory of those who
made the observation about not in-
torming the House about this matter,
that the first meeting of this Board
was somewhere in the end of March—
it T recollect, on the 29th March or
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so—and a few days later a paper on

the composition of the Board, the
terms of reference, etc. was laid on
the Table of the House. Also, com-

muniques have been issued in regard
to it. It is not possible in the nature
of things possible to give either carto-
graphic, geographical or other details,
or even the specifications of these
roads in many areas, for security
reasons.

Ths organisation consis.s of the
representatives of the concerned Mi-
nistries of the Government of India—
the Ministry of Transport, the Minis-
try of Finance, the Ministry of De-
fence and so on, and ihe Cabinet Sec-
retary and the Foreign Secretary,
because this concerns areas where
we have external problems to con-
tend with. The Board has an admi-
nistrative organisation which consists,
on the one hand, of the Director-
General of Border Roards and the
ministerial side, because after all it
is a question of responsibility to Par-
liament and so the administration of
a department, the financial aspects,
all these things are taken into con-
sideration. There has been no cir-
cumventing of constitutional proce-
dures. There is abbreviation and
rationalisation of them in order to
accomplish the work as quickly as
possible. So, on the Board sits, as
a full member, a Financial Adviser
who has, in normal circumstances,
subject to the powers given to him,
authority to sanction expenditure.

It is not possible to inform the
House just now as to what would be
the total expenditure involved. In-
deed this is the proper occasion to
say that the whole of this Board and
the machinery through which it
works is being built up pragmatical-
ly and ad hoc. It was not as if cer-
tain Secretaries, Deputy Secretaries
and so on have been collected to-
gether in the hope of work coming
afterwards. We have started with
the minimum people. I think Shri
D. C. Sharma referred to large num-
bers of people being involved in this
matter. The ministerial side of it,
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including Chaprassis, is somewhere
about twenty.

We are asked, why cannot the
Director-General of Border Roads do
the whole of the administration? If
he did .hat, then he would not be
building roads; he would be doing
too much administration? The Direc-
tor-General has technical administra-
tion, works, organisation, planning,
policy and so on under him, and
there are senior officers who we have
for the time being seconded from the
Army, Navy or Air Force, as the case
may be. The work is executed wih
the least degree of upset to existing
organisations. That is to say, where
the State PWD or the Central PWD
is available, then the Board either
works through them or with them,
making up the deficiencies either in
regard to funds or in regard to the
actual machinery, physical machinery,
the plant that is required for the
execution of their tasks. The Board
also helps them on the policy and the
planning that is required.

It is essential that these roads have
to be cons ructed having in view the
purposes for which they may have
to be used. One of the latest speakers
referred to the fact that it is not al-
ways necessary to build roads accord-
ing ‘o the specifications laid by the
Road Congress or something. That is
entirely correct. These roads are
being built having in mind what
weight of cargo they have to carry
and also what length the vehicles
would have to be turned around. So
it will vary from place to place, and
it will be no satisfactory answer to
say that any path anywhere would
do for these purposes. Equally, most of
these roads being in conditions, clima-
tic and weather conditions, where
ei’her rain or snow or temperature
operates against all-weather naviga-
bility, arrangements have to be made
to keep them clear for these purposes.

I am not in a position to state on
the floor of the House a target date
for the completion of these roads—
completion meaning the present in-
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stalment of them. But it may be
broadly said that they would be com-
pleted in less than a third of the
pleied in less than a third of the
time that is normally required for
this purpose.

I am happy to state that there is
comple e co-operation on the Board
itself. So far as the Directorate and
the Ministerial officials are concerned,
it has been the experience so far, and
I am sure it will continue, there is
sparing of energy or enthusiasm on
the part of the Officials concerned. On
the Board itself are the Chiefs of
two main services concerned, Army
and the Air Force. On the Army side,
the Chief officer concerned with con-
struction, namely, the Quarter Master
General is a full member. The Direc-
tor-General of Road Construction was
the Chief Construction Engineers. They
have been taken over for this purpose.
I am happy to say that the Secretary
of the Board has the status of a Joint
Secretary. He is a Finance service
officer so that it would be earier and
it will be possible not to cause de-
lays by lack of unders'anding of pro-
cedures.

The work of this Board tends to
be delayed by certain consideraticns.
One is weather considerations. There
are certain places where you cannot
work during certain seasons of the
year. Of course, other work goes
on. The second is, non-availability
of plant and machinery required for
the purpose. As the House well
knows, our foreign exchange position
is extremely difficult. Therefore, we
have tried to minimise these require-
ments. It might sometimes be
thought that if the Burma Road was
built by hand labour, why not this
be built by hand labour. We have
not found it possible. The terrain
through which the roads go does not
lend themselves to this. So modern
machinery is required. One of
the reasons why the State Govern-
ments have not been able in the past
or the present to accomplish the task
within the set time and up to quality
is, of course, lack of machinery. That
is the first demand that they make.
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With regard to co-ordination and
collaboration, as I said, on the Cen-
tral Board are all these functionaries
representing the various concerned
Ministries. Coming to local areas,
there are no representatives of the
State Governments as such on the
Board. This is an all-India plan con-
cerned with the purposes .hat I have
just mentioned. Complete co-ordina-
tion exists in the sense that wher-
ever in a particular State or in regard
to a par’icular road, their particular
P.W.D. or any one is required, there
is consultation and working together.
There has already been one confer-
ence of the Chief Engineers of the
various States concerned held in Delhi
for discussion of the Border roads
plan. From each of the States Jammu
and Kashmir, Punjab, U tar Pradesh
and Assam and others, there has been
no lack of co-ordination so far. But,
co-ordination alone does not take
the place of our being able to give
them the tools that are necessary for
“his purpose. But, the bulk of this
work—I shou'd not say the bulk of
the work,—but the great and import-
ant part of this work has to be
physically done by two agencies.
One: the Army Engineers, Sappers.
Such units as are available a‘ the
time for this purpose have been plac-
ed under the Board. They vperform
operations which normally they would
perform in the Army for road build-
ing purposes. They are road-build-
ers, Engineers. A large number of
bridges have to go in various places
and other engineering works are re-
quired. The second aspect is the
Labour force. A special labour
force has been recruited for
this purpose. Questions were asked
whether ‘hey are local people or
otherwise. There is great merit in
employing local personnel, because
they are accustomed to the weather
conditions, and perhaps less likely
to be impeded in their enthusiasm for
going forward. In many of these
areas, such labour is no* available
and T am sure the House would not
ask me to labour that point as to
Whv thev are not available. Al the
roads are not built in developed
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areas. It must also be said hat in
these undeveloped areas, the people
are also undeveloped, because they
have not got enough food to eat.
Therefore, it is necessary as in pre-
war days to have some Labour Force
which is not strictly military, but at
the same time, disciplined and semi-
military. That is to say, they
come under proper organisation
and discipline and proper condi-
tions of service. So, in addition
to Army Sappers, in addition to local
labour of the State Governments.
casual labour recruited for the speci-
fic purpose is being built up by the
organisation which is called Ground
Reserve Engineering Force, the
G.REF. This used to eist before
war-time. Into it are recruiteq the
younger generation of ex-servicemen,
incidentally for whom this provides
an outlet for work. In the hill areas,
recruiting centres have been estab-
lished working through Army recruit-
ing establishments and they are com-
ing into this.

In connection with this, an hon.
Member raised the question that they
are being ill-paid. I think the criti-
cism is very legitimate. However
much we pay anybody, in our country,
the would still be ill-paid because our
standards of life are so low. In this
particular case, comment has arisen
by the hon. Member quite rightly
looking into the papers that have
been circulated about it. They refer
‘o the small number of people who
are in the administration. That paper
was printed before the Pay Commis-
sion recommendations were announc-
ed. So far as that particular staff
is concerned, they will come up to
the level of the Pay Commission re-
commendations like a'l other civil
servants. So far as the others are
concerned, that is, the Road building
organisation, they are paid according
to the rates which, compared “o
others, are considered satisfactory.
The rank and file of the Ground Re-
serve Engineering Force would get
a minimum wage of Rs. 90 a month.
That is in addition to clothing, rations
and anything else. Medical assistance
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is provided for them as in the Armed
forces. 1 should say that a majority
of them would be people who have
already experience of discipline and
team work.

We are, to a certain extent, held up
by non-arrival of machinery which,
even in spite of the efforts made by
everyone, does .ake time. A consider-
able part of it is being made or local-
ly obtained. Wherever locally ob-
tainable and if the prices are not to
unreasonable, we try to get them.
The Ordnance factories and other
establishments try to provide a part
or the whole of the machinery. The
Army has been generous enough to
permit allocations from their reserves
to be replaced as soon as possible so
that the wark is not totally de'ayed.

I hink I should not conceal from
the House the fact that this particu-
lar operation as well as the other
major operations with which this is
connec ed, namely, defence of our
borders, has imposed and will conti-
nue to impose a terrific strain upon
our Air strength. As you have pro-
bably read in the papers, we have
recently added what must be regard-
ed as a small addition of strength to
the transport side of the Air Force.
That would not anywhere near as
much as touch this problem. Because,
many of these p’aces, though perhaps
as the crow flies are not too far away,
are inaccessible. Let alone other
things, taking the people, carriage of
goods, necessary provisions for main-
taining these persons in these places,
at the present moment, can be
accomplished only by the Air Force.
There is a tremendous amount of
machinery required for this purpose
which we have to square with our
present foreign exchange difficulties.
So, in spite of all that, it would not
be sufficient for us to give an
explanation why things have been
delayed. ‘At the end of ‘he period,
we must be able to say, in spite of
the difficulties, it has been accompl-
ished. T am happy to think that in
spite of weather conditions, in spite
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of all the circumstances that I have
men ioned, with a certain re-adjust-
ment of location of places, priorities,
we have been able to put in the
quantum of work 'hat could be more
or less put in this period. But, the
monsoon is a very big intervening
factor in some of these areas.

Reference has been made by Shri
Naushir Bharucha and others to all
the things that should go wi h border
roads, namely, deve'opment, agricultu-
ral research, and all kinds of things
like that and also quartering of troops.
Some of these things do come under
Defence organisation.

15 hrs.

At the present moment these border
roads are particularly concerned
about opening up the areas. In the
case of the Leh-Kargil Road for inst-
ance, as you read in the newspapers,
although-the road has been built. All
that haz been done is really the pilot
road going through; and that road
has now become sufficiently wide and’
serviceable for all-weather traffic. It
will mean the opening up of the
whole area' of Ladakh. With these
roads going through, developments
will take place which will contri-
bute in not a small measure to the
defence of the country.

There are other areas where no one
has seen a road or any wheeled
equipment at any time. Those places
have also to be opened up, but one
of our experiences is that when you
go round to these places and see
them, they do not seem to be so
unamenable to development as might
otherwise be thought, but it requires
a vast quantity of resources. The
demands that are before the House
now are two small items, and I must
submit in all fairness that Govern-
ment will have to come before the
House for further grants in this
direction, and at a not distant date.
I am precluded from giving the mile-
age and the tonnage capacity of the
roads, and in fact it is impossible to

-
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say that this road will cost so many
rupees per mile, because in some
places it might cost more than
what is regarded as conscion-
able, in some places it may be
less, but we do hope that all
in all it will be at costs which are
comparable to costs that have been
incurred in other places. Some of
them are strategic roads, and they
would have been built by the Army
in any case, and I think I am right
in saying that the limited strength of
the sapper force that is available for
this purpose must necessarily first
concentrate on these areas. Equally,
when steel equipment is required for
bridging water tracks they come in
larger measure. Then the progress
will be more rapid than otherwise.
I do not think at the present moment
occasion has arisen for us to explain
anything away, or to offer apologies.

T personally, and on behalf of Gov-
ernment, welcome the many sugges-
tions which have been made, some of
which are under consideration, some
of which will inspire us to greater
efforts, and I am sure that those who
read the proceedings of this debate
will be heartened by the fact that
the House not only takes interest in
it, but is also fully seized of the pur-
pose, and has put the weight of its
influence behind the effort that has
been made in this direction.

Certain specific questions have
been asked with regard to particular
roads. I cannot answer them for two
reasons. In some cases it is not in
the public interest to say whether
those places are included or not. As
for o'her cases, naturally we must
expect a Member of Parliament in
every country in the world to put
forwargq the interests of his consti-
tuency, but it is not always possible
to meet them. This would apply to
areas like Manipur which, though im-
portant, would not come in the first
level of priorities. We are also able
to use for this purpose every local
experience, and that local experience
has come from the local population as
well as from the local Governments.
The Board does not strictly take
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under its purview exclusively defence
personnel. No personnel that is
militarily required for combatant
purposes are put into these jobs,
because they have other commit-
ments. As the months go by, it will
be possible, 1 hope, that those who
have been quartered in these various
areas will be living in slightly more-
comfortable conditions, and therefore-
the output will be more.

Questions are asked about the pro-
portion of assistance that can be-
given to the States. Broadly speak-
ing, this is a matter of negotiation,
but it is not the intention that any-
thing should be withheld which
would defeat the purposes of road
building.

I think, Mr. Chairman, these are
the various points that were raised.
There is no desire on my part to
withhold information. Such informa-
tion as is available has been laid on
the Table of the House. If it is of
interest to anybody, we are prepared
to lay on the Table of the House or
in the Library as thet case may be,
the terms and conditions of service
and the nature of this organisation,
but we would not like either to over-
publicise this or under-rate the im-
portance of this matter. Very often,
some of the items of border road
building are seen in the newspapers,
and they are probably the least im-
portant of them.

1 once again express the apprecia-
tion of Government for the generous
response this effort has had from all
sides of the House.

Shri Tyagi (Dehra Dun): On a point
of order, Sir. The Demand for Sup-
plementary Grants is like a Bill,
because it is as good as an Act of
Parliament when passed, and there-
fore every word of it is in the same
position as the words of a Bill.

My difficulty arises from the fact
that Demand No. 83 is put under the
Ministry of Transport and Communi-
cations. Parliament passes this
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Demand, because, as the hon. Minister
has appreciated, the whole House
-agrees with it. There is no objection
taken, and in fact, the House
‘has expressed in so many words that
the Demand is rather belated. The
House would any day pass it, and it
is a welcome Demand too. But then
the difficulty arises this way. If the
House agrees with this Demand
‘under the Transport Ministry, how
«does the hon. Defence Minister come
in? I want to know whether he is
nolding another man’s baby, or whe-
‘ther this will be under the adminis-
trative control of the Defence Minis-
try?

Shri Krishna Menon: This Board,
as I said, is set up by Government,
and its position is that of a govern-
ment department under the Ministry
of Transport and Communications.
The Prime Minister is the Chairman
‘of this Board and the Defence Minis-
‘ter the Deputy Chairman, with the
staff I mentioned. For budgetary
purposes it comes under the Ministry
of Transport and Communications.
"The Transport Ministry will give us
‘the money.

Shri Tyagi: So, in fact it will be
under the administrative control of
‘the Ministry of Transport and Com-
munications. Then it is not possible
for Parliament to agree to this
Demand, because we cannot compro-
mise with our own ways of passing
Acts. If Government does something
in a circuitous manner, Parliament
cannot agree with it. We have been
‘accustomed in this House to pass
grants for various Ministries, for
items which directly under their ad-
ministrative control. If this Board is
under the administrative control of
“the Defence Ministry, let it be clearly
stated. Then it must come under
Defence Ministry and not under the
iother Ministry.

Mr. Chairman: I am afraid there
is no point of order in this. Any
Minister can represent any other
Minister.

Shri Tyagi: That is not the point.
The question that I am raising is this,
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that we are passing this Demand
under the heading of the Ministry of
Transport and Communications. So,
I want a clarification whether this
Board will be under the administra-
tive control of the Defence Ministry
cr not. Unless it is under the
adminis‘rative control of the parti-
cular Ministry under which the
Demand is shown, it will be wrong
for us to pass it. The straightforward
method would be for this Demand to
come under the Ministry of Defence.

Shri Krishna Menon: I may ex-
plain that this Board has the status
of a Government Department in .the
Ministry of Transport and Communi-
cations. If the Transport Minister
has no objection to either the Prime
Minister or the Defence Minister
functioning on it and is satisfied, I
cannot see how any one can object to
it.

Shri Tyagi: Shall I take it that
for all questions pertaining to this
Board, the Minister of Transport and
Communications will be responsible
to Parliament. If that is so, it is all
right.

Mr. Chairman It does not follow.

Shri Sinhasan Singh (Gorakhpur):
Most of the members of the Board
are military officers. Will the Minis-
try of Transport and Communications
have any disciplinary control over
them? Why should this not have
come under the Defence Ministry?
At page 11 of the booklet on Supple-
mentary Demands, we find that the
names are all of military officers.
Therefore, the Ministry of Transport
and Communications should have no
control over the military officers. So,
we suggest that the hon. Minister
should have come forward with a
Demand straight under the Ministry
of Defence and not under the Minis-
try of Transport and Communications.

Dr. Melkote: May I say that, as
Shri Tyagi has pointed out, when the
Demands are brought forward before
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the House for sanction, they should
come in a particular form This has
deviated from the usual practice, and,
therefore, it is not correct.

Mr. Chairman: It has come in a
particular form; and it is under the
Ministry of Transport and Communi-
cations. It is under the Roads Wing,
though the roads relate to the
borders.

Dr. Melkote: The point is whether
the Ministry of Transport and Com-
munications will be utilising these
funds under the Demand of that
Ministry or the Defence Ministry?

Shri Tyagi Will the Defence Minis-
ter be responsible for answering our
questions pertaining to this Demand,
or the Minister of Transport and
Communications?

Mr. Chairman The hon. Member
has heard the Defence Minister, and
I do not think any further doubt
arises.

Shri Tyagi: I am afraid it is irre-
gular.

Mr. Chairman: Now, the hon.

Minister.

Shri Kalika Singh (Azamgarh):
May I just have five minutes?

Mr. Chairman: I am afraid the
time ig up. The Speaker has said
that this should be concluded by 3.15
P.M. We have already exceeded the
time. I am sorry.

The Deputy Minister of Finance
(Shrimati Tarkeshwari Sinha): I am
grateful to the Members for generally
supporting these Supplementary
Demands for Grants. Some hon.
Members have raised certain objec-
tions and have asked for certain
clarification of some of these Demands,
and T wouid try to answer them to
the best of my capacity.

The first point which was raised by
Shri Warior,—in respect of which he
has also tabled a cut motion—and a
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few others was concerning Demand
No. 112. He has raised some objec-
tions about the voting procedure
adopted in the International Develop-
ment Association. Some time back,
we had a detailed discussion about
this International Development Asso-
ciation, and most of these points were
taken up and discussed at that time.
I do not know how the hon. Member
was not satisfied at that time. He
has again raised those very points in
the course of this discussion also.

I would like to mention that the
relevant provision in the Articles of
Agreement of the Association is that:

“Each original member shall,
in respect of its initial subscrip-
tion, have 500 votes plus oOne
additiona] vote for each $5,000 of
its  initial  subscription, Sub-
scriptions other than initial sub-
scrintions of original members
shall carry voting rights as the
Board of Governors shall deter-
mine pursuant to the provisions
of Article II, Section 1(b) or
Article III, Section 1(b) and (c)
as the case may be.”.

The voting rights, as will be seen from
the above provision have been based
on the World Bank pattern, of which
this body is going to be a subsidiary
body. In the Bank also, there is one
vote for each share plus 250 for each
member. This gives some weightage
to small sharcholders which is as it
should be. On the same basis, in the
International Development Associa-
tion glso, each member will have one
vote for each $5,000 of its subscription
plus 500 votes. The formula of giving
one vote for each $1,00,000 (as in the
case of the Bank) would have given
more weightage to the big share-
holders, naturally. Of course, I would
not say that this present pattern gives
completely equal rights to all
the member-countries, but in the case
of financial institutions like the Inter-
national Bank for Reconstruction and
Development and the International
Development Association, it cannot
appropriately be suggested that one-
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member-one-vote principle should be
applied irrespective of the individual
member’s subscription to the capital.
India would certainly like the differ-
ences in voting rights to" be further
narrowed down, but it is not a ques-
tion of what we would like the
pattern of voting rights to be, but
what would be a reasonable formula
which will be agreeable to all the
other members, and which will satisfy
the organisation as such.

As you know, India has been one
of the founder-members of the World
Bank organisation, namely the fifth
member. So also, in this Association
too, India is ore of the leading mem-
bers of this organisation, and the
responsibilities that we have been
sharing and holding in the World
Bank will be passed over to this
organisation.

None of the members of the Bank
has individually a majority. There is
no danger, therefore, that any single
country will dictate terms in the
policy matters, relating to the Bank;
the same is true also of this recently-
founded development association, be-
cause even the combined strength of
the two largest shareholders of the
Bank, nameiy the U.S. and U.K. com-
mands only 43 per cent of the total
votes. If we take into account the
combination of 17 industrialised coun-
tries, whose entire subscription to the
International Development Association
is payable in U.S. dollars (as against
only 10 per cent. of others in dollars
and the balance in their own curren-
cies)—India is also one of the mem-
bers, and India has to pay 10 per
cent. of her contribution in dollars,
and the balance of 90 per cent. of her
contributions has to be paid by her
in Indian rupees—we find that the
voting rights of these 17 industrialised
countries whose shares of subscription
come to 76 per cent. will have voting
rights to the extent of only 69 per
cent. So, we see that the smaller
shareholders of this organisation are
in a better position, or I would not
say, in a better position, but in a
more advantageoug position.
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There was another point which was
raised by some hon, Members oppo-
site, and that wag regarding the delay
which sometimes occurs in regard to
these foreign loans. As you know,
Sir, these foreign loans are intended
for financing specific Plan projects,
such as the IBRD loans, loans from
the U.S.S.R., Czechoslovakia, U.S.A.
etc. They are also scheduled for
import of Capital Goods and also for
imports for maintenance of the
general economy.

As regards the proper and speedy
utilisation of such loans, Government
attach the greatest importance to this.
With many of these loans, such as the
loans from the IB.R.D, UK. and
Germany, the progresg of utilisation
has been quite satisfactory, and we
have no apprehension in regard to
that. In the case of certain other
loans, however, it is only after the
loan has been negotiated for specific
purposes that tenders can be invited
and orders placed and deliveries
obtained. Since the reimbursemenis
from the loans cannot be claimed
before the payments stage, there is
sometimes delay in furnishing neces-
sary documentation and utilisation of
the loans. Even in cases where there
is only a single supplier of ‘equipment
as In the case of credit agreements
with certain East European countries,
the drawing up of the reports, plac-
ing of orders and manufacture and
delivery of plants and equipment take
quite some time. The delays, if any,
in the utilisation of the loans are,
therefore, unavoidable in the existing
circumstances, to a certain extent.

There is another fact to which I
would like to draw the attention of
hon. Members, and that is that there
is quite an amount of spill-over of
these Toans negotiated during the
Second Plan into the Third Plan
period. One reason for the carry-
over is that in the case of loans tied
to projects, such as the project for
developing exports of iron ore to
Japan, the Koyna hydro-electric and
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the Calcutta and Madras Port Deve-
lopment projects, the projects them-
selves will have to be carrfed over to
the Third Plan period. In the case
of some of these loans, the tying of
the purchases out of the credits, in
some cases, to the lending countries,
also contributes to a little delay. For
example, if we have some agreement
whereby we have to purchase our
capital goods from those countries
from which we have received our
credit, these delays are a little bit
unavoidable. But we are trying our
best to reduce these delays as far as
possible.

Ano'her point hag been raised by
the hon, Member in regard to India’s
position in the World Bank and the
International Development Associa-
tion. A full-dress debate took place
the other day in the House on this
matter and I think enough reasons
were given indicating our position and
strength and the value of the Inter-
national Bank and also the LD.A. to
all under-developed countries includ-
ing India. The House knows that
our position in the Bank is 5th co far
as shareholding and voting strength
are concerned. I would not like to
take up the iime of the House in
analysing that. But I would mention
tha{ India has received assistance by
way of loans from the International
Bank lo the ex‘ent of Rs. 315 crores,
an amount which is larger than that
any other country has so far received.
So the criticism that by bemng a
member of the World Bank or the
ID.A. we have no: been the gainer
doe; not seem to be very reasonable.
It may be said that the major portion
of the loans given by the Bank in
the earlier years went for the
European reconstruction programme,
bu! as years have passed by, more
and more concentration has come to
Asian countries, and the majority
bercentage of loans has shifted to
Asian and Middle Eastern countries.
Therefore, this criticism does not
seem to be very valid, that we have
not been a gainer. Single-handed, we
have been the biggest beneficiary of
this assistance programme.
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So far as the LD.A. is concerned,
I think we are going to be a gainer
much more. The initial advantage
that we are going to get from this
Association is that their loans will
carry a low rate of interest. Some
hon. Members have sometimes raised
objection on the ground of the rate of
interest being very high. The rates
of interest charged by the World
Bank have been very reasonable in
comparison with the rates of interest
charged on foreign credils we have
obtained from other agencies or coun-
tries. Therefore, we cannot say that
only in the case of the World Bank
the rates of interest are high. But
the International Development Asso-
ciation was specifically created for the
purpose of giving credits to under-
developed countries on more flexible
terms, on lower rates of interest, so
that those countries which could not
afford to pay a high rate of interest
would be given benefit out of the fund
available to the I.D.A.

Then again, the time-limit for re-
payment is longer in the case of the
I.D.A. loans than in the case of the
World Bark loans. The World Bank
term< for repayment are 10 to 25
years whereas the period of repay-
ment of I.D.A. loans is 30 to 40 years.
Another advantage 1is that ID.A.
loans can be repaid either wholly or
partly in rupees, depending upon the
terms of the agreement.

Another point raised by hon.
Members was in regard to Demand
No. 65. Some hon, Members said
that there has been delay in the
establishment of the Power Research
Institute at Bangalore. The House
perhaps knows that the delay was
quite unavoidable.

Shri Kalika Singh: The point
regarding the International Develop-
ment Association is that under article
5 of the agreement, the I.D.A. as a
juridical personality has beeh allowed
to advance loans to a political divi-
sion in India, to any public or private
entity, to any public or international
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or regional organisation or to any
body in India, without reference to
the Government of India. Do we
agree to that? This provision is not
there in the case of the International
Bank for Reconstruction and Deve-
lopment. This matter was hofly
debated even in England on the 29th
March, 1960. They objected to this
portion of the agreement there also.
Therefore, this is a very important
matter which should be considered
and clarifled.

Shrimati Tarkeshwari Sinha: No
international agency can advance loan
to any particular entity without get-
ting the advice of the Government of
the country concerned. They cannot
really advance loan just in the dark.
They have to maintain their prestige
and the prestige of the member coun-
try. They have certainly to take the
blessings of the Government con-
cerned. Therefore, I do not think
that possibility is ever going to arise
so far as advance of loan in this
country is concerned.

Secondly, the taking of the loan is
our responsibility. If we want to
take a loan for a particular project,
the terms and conditions of that parti-
cular project will guide the features
of the loan. Therefore, we cannot
really say in a general or vague way
that loang wil] not be advanced to
any private parties or to the public
sector. We have got many loans
from the World Bank for the public
sector; some loans have also gone to
the private sector, and Government
have not discouraged such loans. In
future also, if Government think that
a particular loan is very reasonable
and it should be given to a private
party or private sector, I do not see
any reason why Government should
close the door against it.

Shri Kalika Singh: My objection
was concerning the giving of loan to
a political sub-division of the country.

Mr. Chairman: Let the hon. Minis-
ter proceed without interruption.
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Shrimati Tarkeshwari Sinha: As I
was saying in respect of Demand No.
65, Members were of the view fhat
this . Institute should have been
established much earlier. Nobody
doubts the feelings or anxiety of
Members on this score. But the very
nature of this venture was new and
experimental because we had no
information or statistical basig in
regard to the establishment of a
Power Research Institute. Therefore,
the Government thought it necessary
to have a Committee which would
look into the details o! the project
and submit their report. The Com-
mittee submitted their report in
September 1956, stressing the urgent
need for undertaking an effective pro-
gramme of research in this field in
the context of the large expansion of
power supply facilities as well as the
growing volume of electricat equip-
ment manufactured inside the country.
They specifically recommended the
setting up of a Power Research Insti-
tute at Bangalore and a switch gear
development and testing laboratory
at Bhopal. Government have already
taken steps to open these two divi-
sions. The first one which ig going
to be located at Bangalore will be
concerned with high voltage engineer-
ing, general electrical- engineering,
mechanical engineering and hydraulic
engineering, problems which are
directly connected with the respec-
tive fields of the power supply indus-
try, and the equipment of manufac-
turing industries. The second division
of this research organisation is to be
located at Bhopal. It will be a high-
power laboratory for Development
and testing of switch gear and also
for research on applied problems
connected with high current pheno-
mena.

The laboratory at Bangalore is
intended to be built at a site near
the existing power engineering labo-
ratory of the Indian Institute of
Science, because the knowledge at
the disposal of the Indian Institute of
Science will be readily available to
this Institute.
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The history of this is that after
the preliminary details of the scheme
were drawn up, the assistance of the
U.N. Special Fund, was sought in 1958.
The capital cost of the scheme was
estimated at Rs, 420 lakhs for both
the divisions. The estimated cost of
the Bangalore unit was Rs. 220 lakhs
with a foreign exchange component
of about Rs. 150 lakhs; the cost of the
Bhopal unit was estimated at Rs. 200
lakhs, the foreign exchange com-
ponent being Rs. 150 lakhs. The U.N.
Special Fund has, however, agreed to
assist us to a limited extent only,
that is, Rs. 92 lakhs in foreign cur-
rency spread over a period of four
years. Of this the share of the
Bangalore unit will be approximately
Rs. 19 lakhs and that of the Bhopal
unit is going to be Rs. 73 lakhs,
towards the cost of imported equip-
ment, foreign experts and training of
Indian engineers abroad. The counter-
part expenditure of the Government
of India for the scheme is estimated
at Rs. 99 lakhs, of which Rs. 52 lakhs
is the cost for the Bangalore unit and
the balance Rs. 47 lakhs for the
Bhopal unit.

The scheme outlined above has
been incorporated in the form of a
plan of operation entered into with
U.N.E.S.C.O: which has been appoint-
ed as the executive agency on behalf
of the U.N, Special Fund. I am sure
Members do realise the importance
of thig Institute and they have a
very commendable appreciation of
the work that will be done by this
Institute.

But some hon. Members raised
obection about lop-sided or top-
heavly administration. They quoted
the notes on Supplementary Demands
saying that there are too many
directors and no research chemists. I
have got 'information from the hon.
Minister of Irrigation and Power. He
tells me fhat these very directors
will be actually in charge of research
and investigation. So, whether they
are given the name of research
students or chemistg or directors, it
does not matter. The thing that
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matters is the work; and if they are
the people who take full responsi-
bility for doing the investigation and
making the research, studying all the
prospects etc., then I do not think the
House could have any objection about
the names of those persons—directors
or assistant directors or chemists or
any other thing.

One other point was raised about
the Sikkim Mining Corporation. As
the House is aware the Sikkim Mining
Corporation has been established
with a view to exploit the mineral
resources of Sikkim. As the House is
aware, this is a joint venture of the
Government of India and the Sikkim
Darbar, set up for the exploitaticn of
the mineral deposits in Sikkim. The
authorised capital of the Corporation
is Rs. 100 lakhs, divided into one
lakh paid-up shares of Rs. 100 each,
of which 49,000 shares will be held
by the Government of mIn®a and
51,000 shares by the Sikkim Durbar
or its nominee. The Government of
India also propose to advance loans
to the Durbar to the extent of shares
subscribed by it, but not beyond the
limit of 51 per cent. of the Share-
holding.

The initial capital requirement of
the Corporation is Rs. 23'56 lakhs, the
immediate requitement being Rs. 10
lakhs of which Rs. 4'90 lakhs had to
be provided by the Government of
India as their share. Thig money is
required for spending on the acqui-
sition of land, on the payment of
compensation, obtaining a mining
lease, payment of salaries and allow-
ances etc.

There was no time for bringing
this Demand in the original Budget
Demands and, therefore, Government
has come with a Supplementary
Demand to give that money as part
of their share capital.

So far as the project is concerned,
I think, hon. Members Hhave appre-
ciated the venture which the Gov-
ernment of India has taken with the
Government of Sikkim. I hope very
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fruitful results will come out of this
joint venture because as everybody’s
knowledge goes, Sikkim is very rich
in mineral resources like copper and
zinc for which there is acute scarcity
in this country. If we can get this
amount of copper and zinc utilised or
exploited from these sources, I think,
many of our headaches will go because
we, at present, depend heavily on our
importg for copper and zinc. This is
one of our biggest liabilities for the
industrialisation of this country and
much of this liability will be reduced
if we can make a success of this
Corporation.

With these words, I once again
thank the hon. Members of this House
for giving full support to these Sup-
plementary Demands. I request the
House to pass these Demands.

Shri Sinhasan Singh: I am sorry
the hon. Deputy Minister has not
replied my point about the minimum
salaries of Rs. 30 provided in some
projects. The House is already
aware that we are going to sanction
a minimum salary of Rs. 80. Will
these servants be governedq by this
Budget or will they be governed by
the scales recommended by the Pay
Commission and approved by the
House? The Hon. Minister has not
replied that point.

Shri Tyagi: The scale of pay, as
the Minister has said, is not going
to be the same as he is getting passed
here in this House. A change has to
be effected. It is very essential in
my opinion, that whatever changes
have to be effected ought to be effected
now and although it has been printed
in this Demand it should be corrected
before it is passed. There is no loss
of prestige in bringing up your docu-
ments up to date.

Shrimati Tarkeshwari Sinha: The
hon. Member himself has replied this
question. I need not clarify any
further.
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Shri Tyagi: How can we pass a
wrong thing when we definitely know
that this scale is not going to be
given. We are asked o pass such
things. This is the Parliament of
India and importance should be
attached to whatever we pass here.

Shri Sinhasan Singh: Are you going
to have people on a pay of Rs. 30?

Mr. Chairman: Parliament passes
this Demand and not these items.
The total Demand No, 65 will be
passed.

Shri Jaipal Singh (Ranchi West—
Reserved—Sch. Tribes): Mr. Chair-
man, may I just intervene? I think
my hon. friends Shri Mahavir Tyagi
and Shri Sinhasan Singh have raised
a pertinent point. We have already
debated this problem in the past.
There was a Pay Commission, and a
debate on it. Parliament agreed to
have a policy on minimum wages.
Here none of these services seem to
be old services. The Pay Commis-
sion relates to the old service. But
when it comes to the matter of mini-
mum wages, everything is perspective.
Here the Minister expects us to
swallow what we have done in the past
and accept something that is abomin-
able, Rs. 30. I think the Treasury
Benches are expecting too” much of
this House. I think that is the point
which Shri Mahavir Tyagi had raised.
This is something where the Treasury
Benches are going back on their own
assurance to the country. Much hasg
happened since then. We should like
to have a clarification. I think my
hon. friend, Shri Tyagi is quite correct.
He wants to know where he stands.

Shri Naushir Bharucha (East Khan-
desh): May I also point out that it is
not enough to say that what the House
sanctions is the Supplementary
Demand as a whole that has been
mentioned, because that Supplemen-
tary Demand is based on the scales
mentioned in the Note. If, instead of
Rs. 30 or Rs. 40 you make it Rs. 80,
twice the Supplementary Grant would
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be required. Therefore, it is not a
correct explanation, so far as Govern-
ment is concerned, to say that the
House only votes the Demand and not
the details. The total of the extra
Demand asked for is based upon those
details. Afterwards the Government
has no right to alter it. It is permis-
sible for the Government, so far as
the sub-heads of the Budget are con-
cerned—this is part of the Budget
now—to transfer from one primary
unit to another or from one sub-head
to another. All that they can do is
to transfer the block grant under a
sub-head to another. But they cannot
alter the scale if they once tell us
that on this basis they have asked for
a particular amount. Therefore, I
submit that there is a great deal in
the point which has been raised.

But a probable explanation may be
given this way, that the Pay Commis-
sion’s recommendations related to the
existing services and there is no
mention whatever in clear terms that
so far as any future new services are
concerned these particular scales must
also apply. No such thing is men-
tioned there. But, if it is accepted
that it applies also to future services
then the Demand would have to be
pronounced as out of order.

Shri Krishna Menon: These are old
pay scales and there is the dearness
allowance on top of it.

Shri Tyagi: May I know one thing?
Just as my friend said, the total
Demand is based on these printed
figures. If you give any higher rate,
will you not need any increment in
the total Demand? Or, have you got
some reserved pockets from which you
can pay this additional sum? You
cannot. The Ministers come with their
proposals before Parliament for these
Demands based on these calculations
alone. So, if higher rates are to be
given, then, the total will have also
to be increased unless they have got
some other reserves here and there.

Shrimati Tarkeshwari Sinha: The
House is already aware that this is
just a token Demand and it is also
written on page 5 here:
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“The total expenditure on the
the Institute during the current
financial year is estimated at
Rs.1,77,000. As formal sanction
for the scheme had not been issued
upto the time of framing the
Budget, no provision could be
included in the original Budget.
It will, however, be possible to
meet this expenditure from anti-
cipated saving within the Grant
and a token grant of Rs, 1,000 only
is, therefore, being asked for.”

So, this is just a token Demand for
which this Ministry has come before
Parliament and if we have saved that
much money I am sure that the House
will appreciate that we would not
come before the House for another
demand.

Shri Sinhasan Singh: There is no
such thing in item 83. There is no
such token demand there. It is a
new thing.

Mr. Chairman: Shall I put all cut
motions together?

Shri Sinhasan Singh: I have sub-
mitted these points for your conside-
tion.

Mr. Chairman: The hon. Minister
has replied and I think there is
nothing further to clarify.

Shri Tyagi: My suggestion is this.
Let them correct the clerical errors
and let them bring forward an exact

. picture of these things before the

House tomorrow or the day after. We
have discussed it. Voting along is
needed.

Shrimati Tarkeshwari Sinha: These
new pay scales have been accepted
but they have not yet been imple-
mented. This thing will arise when
it is being implemented. Then only
these points will arise.

Shri Jaipal Singh: I think in all
fairness to the Ministry of Finance,
I feel I should say a few words about
a false understading that has been
created.
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Mr. Chairman: The Minister has
replied.

Shri Jaipal Singh: There has been
a misunderstanding in this House. I
do not want to call it a point of order
and if I say it is a point of order,
you have to give me an opportunity.
By not raising a point of order, I
still do the same job. I think a false
impression has been created because
the Minister of Defence spoke on a
subject-matter of the Ministry of
Transport and Communications. I
think it is very clear that it is the
Minister and the Ministry of Trans-
port and Communications who are
responsible to us for whatever goes
right or wrong....

An Hon. Member: That is adminis-
trative control.

Shri Jaipal Singh: We are voting
the demands for the Ministry of
Transport and Communications.

Shri Tyagi: It is not that.

Shri Jaipal Singh: The heading is
there. We are getting confused just
because sometimes the hon. Defence
Minister becomes the External Affairs
Ministry, sometimes the Prime Minis-
ter and now almost the Minister of
Transport and Communications. But
the technical point is that we are
voting for the Ministry of Transport
and Communications. If some other

Minister relies and pokes his nose into.

it, it does not affect the technical
position.

Shri Sinhasan Singh: What is your
ruling, Sir?

Mr. Chairman: There is no point
of order; I have already ruled it out
....(Interruptions). The vote will be
taken on the Demands as they are. I
shall put all the cut motions to the
vote of the House.

The cut motions were put and
negatived.

Mr. Chairman: The question is:
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“That the respective supplemen-
tary sums not exceeding the
amounts shown in the third
column of the order paper be
granted to the President to defray
the charges which will come in
course of payment during the year
ending the 31st day of March,
1961, in respect of the following
demands entered in the second
column thereof—

Demand Nos. 65, 70A, 83, 112,
129 and 133.”

The motion was adopted.

CENTRAL EXCISES (CONVERSION
TO METRIC UNITS) BILL

Mr. Chairman: The House will now
proceed with the next item on the
Order Paper.

The Minister of Revenue and Civil
Expenditure (Dr. B. Gopala Reddi):
On behalf of Shri Morarji Desai, I
beg to move:

“That the Bill further to amend
certain laws relating to duties of
excise for the purpose of intro-
ducing metric units in such laws,
be taken into consideration.”

As the hon. Members are aware, the
Parliament enacted a legislation in
1956, namely, the Standards of
Weights and Measures Act, 1956 for
adopting the Metric System in the
country within a period of 10 years.
The provisions of that Act have al-
ready been brought into force in many
parts of the country and in some of
the major industries like cotton and
jute textiles, cement, general engi-
neering products and chemicals. As
a further step towards its full imple-
mentation, it is now proposed to adopt
that system for the purposes of the
levy and collection of Central Excise
duties. Any delay in this matter
will cause inconvenience to the major
industries which have adopted or are
going to switch over shortly to the

metric system of weights and mea-
sures,





